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Sfarl S. M. Baastrlee: Sir, in this
ease I  would request yon humbly to ask the 
Finance Minister to Investigate into the 
whole matter . I t seems that Rs. 50,000 
hi>& been collected from them. It is very 
surprising. I do not blame the customs 
ofheers. These people must have been given 
some presents in that country but when they 
came to their own country, (hey were de-
tained for four hours and treated in this 
wuv. Sir, I would request you to make 
some observations.

MR. SPEAKER : Whatever views have 
been expressed here will be conveyed to th<* 
I'inunce Minister.
13.12 tars.

GUJARAT BUDGET, 1975-76-GENE-
RAL DISCUSSION, DEMANDS* FOR 
GRANTS ON ACCOUNT (GUJARAT), 
1975-76 AND SUPPLEMENTARY DE-
MANDS* FOR GRANTS (GUJARAT), 
1974-75—CONTD.

MR. SPEAKER : We will now take up 
items 7 and 8 about Gujarat. As you know, 
a point was raised yesterday. The Rajya 
Sabha is adjourning on the 26th. This must 
go to the Rajya Sabha on the 24th. So. 
if Shri Sezhiyan agrees, while that point 
is being looked into, this debate can go on 

SHRI H M PATFL (Dhandhuka) : Wo 
have to sec what the Minister has to say. 
On the basis of those remarks, wc will con-
sider this suggestion

MR. SPEAKFR : Yes, the Minister 
should say something, otherwise it is very 
difficult

SHRI SEZHIYAN (Kumbakonam) : He 
must satisf> us on the points raised. That 
is important.

MR. SPEAKER ; I am not giving any 
finding at all. It is a matter of accommo-
dating each other If you accommodate 
each other, it is all right. Otherwise, the 
matter is whcte it was.

THE MINISTER OF STATE IN  THE 
MINISTRY OF FINANCE (SHRI PRA-
NAB KUMAR MUKHERJEE) : Sir, yes- 

"Moved with the recommendation of the 
President

terday certain points were raised regarding 
the 1974-75 Supplementary Demands and 
1975-76 estimates of the Gujarat Govern-
m ent

The first point related to the provision 
In the various demands for payment of 
additional dearness allowance. A lump sum 
piovision of Rs. 5.6 crores was included 
in the Budget Estimates for the current 
year under Demand No. 24. This lump 
sum provision was for meeting the likely 
increases in dearness allowance in the 
course of the financial year. As this pro-
vision was on an ad hoc basis and its 
payment depended on the final decisions 
taken regarding sanctioning dearness allow-
ance increases, it was considered preferable 
to keep a lump sum provision in the de-
mands of the Finance Department, instead 
of providing for dearness allowance in-
creases under various demands. Three in-
creases of dearness allowance have been 
sanctioned, effectively from 1-1-74, 1-3-74 
and 1-5-74. In the Supplementary De-
mands now before the House, additional 
funds for the three increases in dearness 
allowance have been sought tinder various 
demands, to the extent necessary. In view 
of this, the lump sum provision 
of Rs. 5.6 crores made in the original 
Budget Estimates will not be utilized.

1 agree with Shn Sezhiyan that it was 
necessary to indicate clearly that the lump 
sum provision of Rs. 5.6 crores was for 
li’vciy increases in dearness allowance.

I should also like to clarify that even 
with the payment of the additional D. A. 
sanctioned, the expenditure debited to the 
relevant Demands would not have ex-
ceeded the Grant by now.

Three further D.A. increases effective 
from 1-6-74, 1-8-74 and 1-9-74 respective-
ly have been announced on 13-2-75 and 
hence a lump-sum provision of cbout 
Rs. 5 71 crores has been made in the 
Revised Estimates of 1974-75. Similarly, 
in the next year’s budget, a lump-sum 
provision of Rs 17 5 croies has been 
made in Demand No. 12 towards full 
year's effective of these three dearness 
allowance increases as well the liabilities
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that jmay ariso out of the decision that 
the §tfte Q m tm w a i  may take on tfw 
recommendations of the Second Pay Com* 
mission. Though hon. Membets will 
agree that there are real administrative 
and other difficulties in madchig provisions 
for these items in the respective Demands, 
I concede the point made by Shri Sezhi-
yan that, as far as possible, lump-sum pro-
visions should be avoided as it curmnnt 
be regarded us good budgeting.

Tiie hon. Member also referred to some 
of the items relating to contingency fund 
advances and viewed that Contingency 
Fund should not be regained as a running 
Account and that resort to Contingency 
ffimd should be made with due care. I 
am in fufl agreement with this view. White 
preparing the Budget, every care should 
be taken to anticipate, to the best extent 
jtasSible, all likely items of expenditure 
and to provide for them. While in a 
Strict sense, any item of expendituie not 
(provided in the Budget and found subse-
quently necessary could be regarded as 
unforeseen expenditure for the purpose of 
Contingency Fund advance, it is also 
equally necessary that the recourse to 
Contingency Fund advance is made 
with utmost care. The Government of 
Gujarat is being requested to review (he 
existing practice in regard to granting of 
Advances from Contingency Fund to en-
tities that the advances are made available 
Ofcly In genuine unforeseen items of ex-
penditure.

The third point raised by the hon. 
Member was in regard to the provision of 
Rs. !.49 lakhs in Demand No. “ 4 9 —So-
cial Security and Welfare". ! am inform-
ed that in determining “new service” and 
"new instrument of expenditure”, the Esti-
mates Committee of the Gujarat Legis-
lature have prescribed certain limits, 
amorigst others, for “new commissions or 
committees of inquiry” and “expendituie on 
flew works". As regards “other eaves of 
Government expenditure”, each case has 
to be considered on merits. A 
limit of Rs. 2 lakhs has been 
adopted for non-recurring items of “other 
ctses of Government expenditure" for the

purpose of detepnm&g %ew •etrvic**. I

5*  that it regofrfts to he constdertd 
(her this practice of nxittg a  maacirft 
t would he strictly m accordance with 

the provisions of article 205 of th i Cons-
titution and the Government of Gujarat 
has been requested to look Into this aspect.

The hon. Member, in his letter dated 
14th Marsh, 1975 addressed to the Sec* 
retary-General, Lok Sabha, also requested 
for information on a number of points. 
As intimated to the Lok Sabha Secreta-
riat, the Government of Gujarat has been 
requested to ftfmish the information re-
quired by the hon. Member as expeditious-
ly as possible.

In the light of this clarification, I sub-
mit, Sir, that the House may kindly take 
up for consideration the items relating to 
Gujarat Budget.

MR. SPFAKER: It is all right Now, 
we will proceed with the discussion.

SHRI H. M. PATEL: I wish to make 
h  submission on the statement made by 
the hon. Minister.

MR. SPEAKFR: I think, duiing the dis- 
cussion, you can speak on this

SHRI H. M. PATEL: How wilt J be 
able to do it when we discuss the main 
Budget** 1 want to make a submission 
on the statement.

1 do not wish to refer to the first two 
matters, that is, about the lump-sum pro-
vision of Rs. 5.71 crores and the use of 
which Contingency Fund has been found.
{ think, they do not constitute good bud-
geting. In view of the statement made by 
the hon. Minister, however, I would not 
like to .say mote about that.

As regards the third point, it doeii call 
for very much more seriotis consideration. 
Tt is true that the amount is smalt. The 
explanation put forward is that the Esti-
mates Committee of the Gujarat Legisla-
ture had advised that upto Rs. 2 lakhs 
limit, they may proceed even though it 
may be a new service. But as the hon 
Minister concedes, this is against the Con-
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^iHdioo, Eypa if the jEstifWjtes Commit-
tee b«s n)»dp a «^t*wneiH)atip», it cannot 
fe^Uri^e sOjcqfthing wfejpl* is ultra v im  
in «#e£t. fbejjsfpre, it seems to me that 
W(B ?u* in no position jto concede this and 
allow this.

MR SPEAKER: You will remember
that l<m time also we reminded ihem 
about this Stilt, it has come this time

SHRI H M. PATEL : We are onlv 
considering the question of propriety. As 
1 said, in regard to the other two points 
raised by Shri Sezhiyan, in view of the 
statement made by the Minister, I do not 
say thm we need pursue that matter 
further The third point is definitely 
against the constitutional provision, Art 
205. Therefore, 1 cannot see, m what 
u jy  we can regularise that. If you like, 
Sir, Wc can proceed excluding this item.

MR SPFAKER ■ Mr Patel, what I 
propose u>. we go as it is with this and 
at the same time, the Minister will make 
a reference to Gujarat Government There 
is no 1 stimates Committee unfortuna-
tely, othei wise it could have been referred 
to them

SHRI H. M. PATEL • I  have already 
said that 1 would have no objection even 
to thi* going forward exactly as the other 
matters But in so far as this point is 
concerned, it goes definitely against 
Article 20S of the Constitution and there 
tt no question of asy financial limit being 
r.uscd where a new service is concerned 
And that being so, it seems to me that 
there »  no way of regularising this. I at- 
least cannot say what way there can be. 
When theie is no way of regulatismg, I 
would suggest that we exclude this item.

MR SPfcAJCFfl : The discussion may
proceed and in the meanwhile, the Minister 
may consider this objection.

SHRI H, M. PATEL : It is not a ques-
tion of considering this matter at ajl. It is 
a dear matter. The facts $rc wclji known 
tn ht\ own statement, the tyinist*.r has 
Sftid that this is a new service, but that

because of a practice of the Gujarat 
Government, they had done this, although 
it Is against the Constitution.

MR. SPEAKER : I think, at that time the 
Government of Gujarat did not know 
that this will be coming to Parliament. 
Fhey arc used to their own ways.

SHRI H. M PATEL : But Gujarat 
Government of Gujarat did not know 
tuuon. Ignorance in this matter cannot 
really allow us to proceed against the 
Constitution.

w t  <ra f c n w  ( * m )  w a r n  

<farar ’bto  w a r  f h  #  w r  ’Ft 

W TT f  I tRPTT im m f t  * r  * t  f a r*
$ f i n r  f f t  n ?  qirsn * r  ^  t ,  *  3 *  w  * t  

viz w t 7?rr ?

Rule 224 of Gujarat Legislative Assembly 
Rules

‘When a demand or any pait thereof 
relates to any new service or new ins-
trument of service or grant-m-aid or loan 
and the expentiture to be incurred on 
that service or instrument ot service or 
grant-in-aid or loan exceeds the finan-
cial limit recommended by the Esti-
mates Committee for the purpose all 
matenal details in respect of that ser- 
grant-m-aid or loan exceeds the finan- 
vice or instrument of service or grant-m- 
aid or loan shall, save in special circum-
stances, be supplied to «U members 
at least three days before the demand 
is made”

tiftcpt, ^  ^ £ t

v t  f t m f f r r  « r r  ^  fc» f f  w t  

*5t rrarpr w m  f  f r  tot

s f tw r  ait m m  t  o t  y q fhr
*iRT $’ ift* W fat *TPT̂ t

fa r rr  $  %STT f w
in  t o r  ' f i ’T i  ?rat w$ m m  w * r  f f  

*pb«t  fri w rt o t t  f r  *sr ^
€ lM , qptofrgw fSnr % 'tfrfart
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iflrc fw  «rw tft i[*r *ft*r wfa 
*»# tm  f  f *  <rc oft* *»r
^ n r  g fa  jnrw*r?ft n v  w n tffrm  fnm f 
*Rr *r | ,  %fa* % in? tpp wnr 

$*rt: % $3*$% fare $  <rc «n«nw
«*jft «Wt t  <re w r  m  fr 'fa  ^ r r  
«n̂ pfr i «»f *rtr wm t i

SHRI P. G. MAVALANKAR (Ahme- 
dabad) : If you look at the Minister’s
statement today, you will find that it is 
largely satisfactory because he has conced-
ed many points. Bat the basic fact remains 
as Mr Patei and Mr. Madfau Limaye have 
also pointed out

I want to invite your attention to yestei- 
day’s proceedings Yesterday the Chair 
had specifically drawn the Minister’s atten-
tion to article 114(2). I will read that 
out

“No amendment shall be pioposed to 
any such Bill in either House of Parlia-
ment which will have the effect of 
varying the amount or altering the des-
tination of any grant so made or of 
varying the amount of any expenditure 
charged on the Consolidated Fund of 
India . . . ”

The Chair specifically asked the Minister 
to reply to this particular Constitutional 
provision. But I am sorry to say that in 
today's reply there is no mention about 
this aspect.

If you look, at page No I of the 
Supplementary Demands in respect of 
Gujaral for 1974-75, you will find that 
they have mentioned that the provision of 
Rs, 5 60 crores under Demand No. 24 will 
now be surrendered etc. How is this done9 
This is contrary to the requirements of the 
Constitution. You are asking us to have 
some consideration. We are prepared to 
have the consideration because we want 
the Gujarat Budget to be passed; it will 
have to go to Rajya Sabha also and passed 
before 31 March. But the question is this. 
Can we, in the process of consideration,

regularise something which contrary to 
fte letter and to the spirit of the Consti-
tution ? You say that it la an extraordinary 
situation and aU tha t But we cannot do 
something which is contrary to the re-
quirements of the Constitution.

SHRI K. s. CHAVDA (Patna) : Yester-
day also I raised the point of order regar-
ding amending the General Sales-Tax Act 
and so on and so forth. That also violates 
the Constitution, article 199, which I  have 
pointed out yesterday. It also violates 
the Act passed by Parliament Without 
the Prosident's Act, the Government of 
Gujarat cannot amend the General Sales- 
Tax Act or the Vehicles Tax Act or any 
other tax. It is ultra-vires.

SHRI SE7HIYAN CKumbakonam) . 
Yesterday I raised three points : one about 
the lump-sum provision which was piovided 
in the Budget Estimates and later > n drop-
ped, the second one about advances 
from the Contingency Fund; the third, 
about Rs. 1 49 lakhs taken under Demand 
No. 49.

About the first point, this is bad 
budgeting, as Mr. Patel has put i* rightly. 
But, since there is the point made by Mr 
Mavalankar, I am not pressing it too far. 
But he was mentioning that the revised 
estimates also gave a lump-sum provision 
of Rs 5 71 crores; and the Budget 
Estimates for 1975-76 provide a lump-sum 
provision of Rs. 17 5 crores. That means, 
we are again violating it Lump-sum pro-
vision should not be made. Immediately 
after this, we are going to consider the 
Budget for 1975-76. There again a lump-
sum provision of Rs. 17 crores will con-
front us. It has been done almost three 
times. Here I  want to invite your atten-
tion to the fact that the Public Accounts 
Committee at the Centre, Second Lok 
Sabha, in its Seventh Report, has pointedly 
drawn the attention of the Government 
that lump-sum provision should not be in-
dulged in. This was done In 1959. So, 
It Is a thing which Is very well known to 
the financial experts and financial secre-
taries. Lump-sum provision keeps the
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House ia darkness. As I  have explained 
about Rs. 5.16 crores, no Indication was 
liven that this was going to be utilised for 
payment of increased dearness allowance. 
They only gave under item 74 as ‘other 
expenditure In the Finance Department*. 
They say that this is the pradce. But 
this is a very bad practice. I am not going 
to insist too much now except that they 
should not resort to lump-sum provision in 
the future; even for 1975-76, if possible, 
they should not do it.

SHRI H. M. PATEL ■ Lump-sum provi-
sion is made again, although the only 
progress. . .

Mr. SPEAKER : Last time we invited 
their attention. It has come again.

SHRI H M. PATEL: The only pro- 
gress this time is that they are indicating 
the purpose for which the amount is being 
provided. That still does not get over the 
fact that it is not an advisable practice.

SHRI SEZHIYAN • I do not want to 
staH this at the fag end of the year.

Just I wanted to point out this thine

The second item was with regard to the 
Contingency Fund. There he has agreed 
that he would issue instruction* to the 
Gujarat Government not to resort to thin 
sort of running account with the help of 
the Contingency Fund. Last year, when 
I wrote a letter, I got a reply from them. 
The Contingency Fund is being utilised day 
after day, month after month in the most 
Causal way. On a single day, e.e. 15th 
April 1974, there have been as many as 7 
items met from the Contigency F und :— 
Rs. 8.5 lakhs, Rs. 20 lakhs, Rs. 3.32 lakhs, 
Rs. 30 lakhs, Rs. 166, Rs. 42 takhs, etc 
They have drawn monies very freely 
and quite indiscriminately from this Con* 
tingency Fund. The Contingency Fund 
has got a purpose under the Constitution, 
i.e. to meet unforeseen expenditure Theie- 
fore many of these things, I feel, could 
have been anticipated and withdrawals 
should not have been made from the Con-
tingency Fund as it was done. Though h 
is a matter of opinion, still I fe e l ...

SHRI H. M. PATEL: No, it is not
ft matter of opinion. When you look at 
the sort of items for which funds have 
been drawn from the Contingency I" und, 
you will find Rs. 6 lakhs for employment 
promotion programme. Surely, they must 
know how much money they will require. 
Then, they have provided for the share 
capital of a Corporation which is not 
something for which they should draw 
upon from the Contingency Fund. Then, 
soil conservation—Rs. 14 lakhs. This is 
something which surely they should have 
anticipated. Contingency Fund is not in-
tended for some such thing. Of course, 
the Minister said that they are going to 
advise the Gujarat Government not to 
continue with this practice . . . (Interrup-
tions) will you please listen to us? We 
are not objecting, we are only asking that 
this should not be done in future.

SHRI SEZHIYAN : Here also. I  take 
the assurance of the Minister that the 
attention of the Gujarat Government will 
be drawn to this. At the same time, I 
feel that our own Government, the Cent-
ral Government, should also take cogni-
sance of this fact that they also should 
not resort to withdrawals from the Contin-
gency Fund as and when they like.

Regarding the third point, about this 
Rs. 1.49 lakhs, this may be a small 
amount But, whatever may be the rules 
laid down by the Estimates Committee of 
Gujarat, it goes against the spirit and 
letter of the Constitution because under 
Art 205 when they say about Supplemen-
tary Demands for covering new sen ices, 
they do not put any financial limit there. 
X do not want to stall the entire statement 
and the Bill. Demand No. 24 we need 
not pass and all the other items we can 
pass. The Appropriation Bill has not vet 
been introduced. Therefore, we can 
amend that one and introduce an amend-
ed Appropriation Bill. We can carry on 
this business leaving this. Demand No. 
49. In the meantime, we can have the 
advice of the Attorney-General. All the 
other items we can pass.
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MR. SPEAKER : Yesterday a tot of 
ti(t>e was also taken ami after a  statement, 
I thought (bat softie ground was ctnfr for 
going ahead With this. About this 
Rs. 149 lakhs your attention has been 
invited to the rifles by Mr. Madhu 
limaye. Jf we take out anything, that 
also is very difficult.

SHRI PRANAB KUMAR MUKHER- 
1PE : Regarding this Rs. 1.49 lakhs 1
have already explained the position that 
tnis 1s as per the statutory rule in prac-
tice In Gujarat with the approval of the 
Gujarat Assembly. The Gujarat officers 
have to frame it within the existing laws

That the President's rule was imposed 
does not mean that all the State laws 
and rulefc approved by the Assembly were 
nullified Therefore, they had to frame 
within the existing law .

SHRI MADHU I  IMA YE The ques-
tion h  : now that your attention ha« 
been drawn . . .

SHRI PRANAB KUMAR MUKHl'R- 
JEE : Therefore, I would submit that in 
future we can ask the Gujarat Govern* 
men* not to resort to this sort of prnc 
tice.

MR SPFAKFR • You will see that this 
is not repeated.

SHRI PRANAB KUMAR MUKHFR 
JEF, * As vou have very coriectly point-
ed out, we will issue guidelines for 
future.

MR SPEAKER : As for mv ruling, of 
course 1 do not want to hazard anv opi-
nion on such a Constitutional matter It 
would have been all right if it were a 
question of facts; but this question is 
not so simple—I  am very sure about it 
I have an opinion tfrat this point has been 
by-passcd. T of course agree wjth your 
point Of view that in the case of new ex-
penditure. the procedure should have 
been followed. Even if the Estimates 
Committee took a wrong point of view, 
that should not go against the accepted

standards of procedure as laid down in the 
C a u t e i .  But they tttf*  '4tttan f«i» 
lowing? k  unobserved, undetected and «*• 
cva&t, I shiJuld aay; bat now they a n  
caught and I  hope they Will rectify their 
mistake.

But when we say that we will briijg in 
an amendment which ha$ got the effect of 
negarivfttg it . . . 1

PROF MADHU ^AT^DAV^TE: You 
may omit it.

MR. SPEAKER : I leave it to h i*  wd. 
in the meanwhile, hereby consider i t  If 
it can be omitted without any difficulty, 
please do it. Otherwise, assure them 
that this amount which hus been passed 
will not be touched

SHRI SFZHIYAN * The amount has 
already been expended

MR. SPF \K FR  : I see, I forgot about
tt.

w  ?ft r t w r i

I am sorry I did not see that part of 
it. So now, we have to take it as it Is 
It is one more of those undetected things 
which have happened But in future, 
whenever it is detected, it should not hap-
pen.

Now we will proceed We ha\e got 
two hours . .

(Interruptions)

PROF. MADHU DANDAVATF : You 
may omit it.

$  » p * t  » r  m  7 W &

We are all of the same view. We have 
to find a way out to help the people of 
Gujarat get this money and not odd to 
their misery.

(Interruptions)
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MR. SPEAKER So, 1 think we nave 
two Iiou fs . Two hours a te  allotted but, 
at the lame time, Some contingent things 
Are also there. If this Gujarat budget is 
to be gone through, then it has to be 
gone through fully without any other allied 
matters being left undecided, so that it may 
go to the Rajya Sabha in time Whatevei 
they do, after all, we have to express our 
views.

SHRI JAGADJSH BHAT7ACHAR- 
YYA (Ghatal) : My submission is, a»e 
we not violating the Constitution?

MR. SPEAKER : Who knows who iv 
violating?

Now please let me know, ff we de-
cide that the budget should be passed, 
then there is no alternative except that il 
should go as it is.

PROF. MADHU DANDAV \T F  ■ 'Ae 
may omit 1 49 What is the difficulty 
about it?

SHRI PRANAB KUMAR MUKHFR- 
JEE ■ The difficulty is that the whole thing 
would be negatived

PROF. MADHU DANDAVATF : You 
can amend it.

MR SPEAKER : Not at this stage

SHRI SEZHIYAN : But the Approp-
riation Bill has not yet been introduced

MR. SPFAKER : Everything has to go 
along with this.

SHRI MADHU IIMAYE : The Chair 
should decide on this. When there is a 
conflict between a rule and the Constitu-
tion. the Constitution prevails

There cannot be any doubt about it.

MR SPEAKER : Please . . . some 
tines . . .

(Inteit apt iotu )
1ILSS75—8

MR. SPEAKER : When the Article is 
there and the rules are framed for further 
facilitating the implementation of that 
Article, very often we go by that. But as 
to how to interpret it and Who is the 
proper authority, you have expressed your 
opinion and the other side has expiessed 
its opinion. In view of these conflicting 
opinions, I would only request that they 
be recorded; and1 that they re-examine 
everything in consultation with the gentle-
men who have raised it. 1 do not want to 
give any ruling on it, because if f give 
an off-hand ruling, that \yi11 further com-
plicate the matter.

IInterruptions)

SHRI SEZHIYAN : No. Sir. One 
minute I will take.

MR SPFAKER : Now let me know has 
to what to do. tven with the amendment, 
it has the effect of negativing it

SHRI SFZHTYAN : No. Sir. It is only 
an interpretation He says that it is as 
per the rules of the Gujarat Assembly. The 
Constitution is verv definite. Now. the 
rules cannot override the Constitution I 
want to help them this way Suppose it 
includes this 1.49 then tomorrow if some-
body goes to the court, the entire Bill will 
fall.

<Interruptions>

MR. SPLMvFR: Now. I leave it to 
them

SHRI SKZHIYAN ■ That we should not 
do, consciously. Suppose 1.49 is removed 
and they get the opinion of the Attorney 
General in 2 or 3 days, they can again 
come to the House.

MR SPEAKER Mr. Prunab Mukherjee, 
it is one budget, it is the whole budget 
which is constitutionally valid, minus the 
diseased part which ts constitutionally not 
correct. So, even if it is not valid in itself, 
on the face of it, if it is deleted, that does 
not mean that the other part becomes in-
effective. because something is negatived.



the
requirements qf t|»e money 
accountthat »  blocked . .  ,

PROJF. MAD«V OANDAVA7? (Raj- 
ir) : I  assort you $ » t i t  will not be 

. . .  (interruptions)

.. H, N. MUKHERJEE (Calcutta- 
-East): We have to decide how we 

cu t .surmount ttys dilemma. We are on the 
horns of a dilemma. We have to help the 
Gujarat people have their budget passed 
within a certain period of time. We also 
feel it should be done. If Government in-
eptly advised or on-advised legally, as it 
appears to be, chooses pot to accept the 
suggestion from Mr. Sezhiyan, for example, 
that one or two items might be dropped and 
modified by a last-minute agreement, they 
can face the music elsewhere. Parliament 
would have given them notice. Sir. We have 
got to get through with this Bill (inter-
ruptions).

-323 . / '.-CnfVttiMinf

MR. SPEAKER: I will try to make an 
observation and get the clearance for it. 
After all, it is the ruling of the House that 
if anything is negatived, the whole beco-
mes ineffective.

DR. MAHIPATRAY MEHTA (Kutch): 
It does not violate the Constitution, Sir. 
How to do it ? . . . (interruptions)

MR. SPEAKER : May I say, “What have 
you been listening to, then ?” (Interrup-
tions)

MR. SPEAKER : May I tell you ? If this 
Is the position taken . . . (interruptions)

Please . . .  I am trying. This is not the 
Gujarat Assembly. This is Parliament, where 
Mr. Sezhiyan is sitting.

I  tell you, if it were an off-hand obser-
vation, I would not mind ignoring it. Hut 
he seldom raises such things and I am at 
one with him on this. In this matter, Hie 
only difficulty is about Rs. 1.49 lakhs. Now 
their stand is correct and your position is 
also correct because this has been followed

ton, not
tide. Abba* thfo. * do *wl,wtot to j^ iii to  
details, either, for or ag«U»t, |  %m got go-
ing, to take (hut hazard. , Xjl rijplrt, w? i#sy 
delete or omit that-part, fiat your o tter ob-
jection is that an amendment would nega-
tive the whole Bill, while the House says 
that, according to die rule of the House, 
it does not.

SHRI SEZHIYAN: The Bin has not 
been introduced; so it is not an amend-
ment.

MR.
him.

SPEAKER: We. will leave it to

Now, your fear is that if this amendment 
is carried out, it may negative the whole 
Bill. The House says that if that part is 
negatived the Bill cannot be negatived be-
cause the whole House is of the opinion 
that the provision of that particular rule 
does not have that spirit of application so 
far as this particular point is concerned.

SHRI MADHU DANDAVATE: It can 
be treated as a new Bill without 1.49.

MR. SPEAKER: You may omit this. 
Whatever be the position at present, if it 
is deleted, this House will not ohject to it 
nor negative the Bill. The whole House 
says so. You are badly struck up and this 
cannot pass off. The Finance Ministry has 
a hundred and one ways and many knacks 
of doing what is not permissible under the 
rules; and now, when the House is prepa-
red to show some consideration, you wanted 
to throw it away! I think you should con-
sider this. Whatever it is, I have tried to 
make the road clear for you.

SHRI PRANAB KUMAR MUKHER-
JEE: I am absolutely for your guidance 
and direction, but not only the Gujarat 
State but certain other States have also this 
limitation. Therefore, we will be in a diffi-
cult situation.
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MR. SPEAKER: This will be brought 
to the notice of all the States.

Now, this has been possible because it is 
a  small amount. But afterwards, we would 
have to sit and examine it, consult the At-
torney General and straighten the matter.

Now, I hope the House will be kind 
enough to dispose of everything regarding 
Gujarat. (Interruptions). I would suggest 
that we do not take more than four or five 
minutes each. And then, we should try to 
clear everything.

SHRI P. G. MAVALANKAR: We
should try to finish it today, but not m a 
hurry. Or, we can sit on Monday.

MR. SPEAKER: No, n o ; not on Mon* 
day, because of this difficulty; the Rajya 
Sabha is adjourning on the 25th March 
Everything concerning Gujarat must go on 
24th.

SHRI SEZHIYAN I agiee with you that 
we should pass it today.

(Interruptions)

MR SPEAKER • Yes, now, if it is not 
passed by 3.30, then at the end of the non- 
official day, the rest will be passed after 
that Yes, thank you

SHRI P G MAVALANKAR * We sho-
uld not do it after six (Interruptions) I.et 
us go beyond 3 30

MR SPEAKER No., Mr Mavalankar 
Thereafter, there ts private business. (Inter-
ruptions) Or, instead of 3.30, we will take 
up private business a little later and make 
it up at the end So, the private business will 
be taken up at 4.30 p m .; and before that, 
the Minister will have 20 minutes and then, 
after that, everything will be guillotined, 
including the Appropriation and all that, 
and also pot only 6, 7 and 8 ; but he will 
also introduce 9, 10, Gujarat Appropriations, 
(vote on account) Bill and 11 and 12; and do 
this wonderful job in a short time. Hon. 
Members who are desirous of moving Cut- 
Motions may kindly send slips to the 
Table

De ma nd  No. 2.—Co unc il  o f  Min ist ers  

MR. SPEAKER : Motion moved.

‘T hat a  sum not exceeding 
Rs. 3,48,OOP on Revenue Account be 
granted to the President, out of the Con-
solidated Fund of the State of Gujarat, 
cm account, for or towards defraying the 
charges during the year ending on the 
31st day of March, 1976, in respect of 
‘Council of Ministers’.”

Dr mand  No. 3 —E le c t io n s

MR SPEAKER : Motion moved :

“That a sum not exceeding 
Rs. 9,11,000 on Revenue Account be 
granted to the President, out of the 
Consolidated Fund of the State of 
Gujarat, on account, for or towards defray-
ing the charges dunng the year ending on 
the 31st day of March, 1976 in respect of 
‘Elections’ ”

Dem a n d  No 5 —G en er a l  Ad m in is t r a t io n  
De pa r t m e n t

MR. SPEAKER ; Motion moved :

‘That a sum not exceeding 
Rs. 22,80,000 on Revenue Account be 
granted to the President, out of the Con-
solidated Fund of the State of Gujarat, 
on account, for or towards defraying the 
charges during the year ending on the 
31st day of March, 1976 in respect of 
‘General Administration Department*."

D lm ano  No 6 —Ec o n o m ic  A dvice  a n d  
St a tis tic s

MR SPEAKER : Motion moved :

T h a t a sum not exceeding 
Rs. 18,48,000 on Revenue Account be 
granted to the President, out of the 
Consolidated Fund of the State of Guja-
rat, on account, for or towards defraying 
the charges during the year ending on 
the 31st day of March, 1976, in respect, 
of ‘Economic Advice and Statistics’.”
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D pmand No. 7.—Oth sr  Expenm turb
I ERTAINING TO GENERAL ADMINISTRATION
D e pa r t m e n t  *

MR. SPEAKER : Motion moved ;

"That a sum not exceeding 
R$. 7,71,000 on Revenue Account and 
not exceeding Rs 5,61,000 on Capital 
Account be granted to the President, 
out of the Consolidated Fund of the 
State of Gitjarat, on account, for or 
towards defraying the charges during the 
year ending on the 31st March, 1976 
in le&pect of ‘Other Expenditure pertain-
ing to General Administration Depart-
ment’ ”

DtMAND N o  8 — T-in a n c t  DrPARTMTN r 

MR SPEAKFR • Motion moved :

‘That a sum not exceeding 
Rs. 9,8^,000 on Revenue Account be 
granted to the President, out of the Con 
sohdated Fund of the State of Gujarat, 
on account, for or towaids defraying the 
charges during the year ending on the 
31st day of March 1976, in respect ot 
‘Finance Department’ ”

l>t MANP No 9 —Ta x  Co li  f i io n  Ch ir g is  
(I-INANCI Dl PARtMtNl )

MR SPEAKER . Motion moved :

‘ That a sum not exceeding 
Rs 1.08 10,000 on Re\enue Account be 
granted to the President, out of the Con-
solidated Fund of the State of Gujarat, 
on account, foi or towards defraying the 
charges duiing the year ending on the 
i l s t  day oi March, 1976 m lespect of 
Tax Collection Charges (Finance Dc 
partmenl)

D l m a n d  No  10—T r f a s u m  a n d  A c
COUNTS ^DMlNISiRVTlON

•MR SPEAKER * Motion moved

’That a sum not exceeding 
Rs 54,74,000 on Revenue Account be 
granted to the President, out of the

Consolidated -of $btfe of Guja-
rat, on account, to t qr towards defray-
ing the charges during the year ending 
on the 31st flay of March, 1976 in res-
pect of Treasury Accounts Administra-
tion’.” '

DfMAND No 11—Pe n s io n s  and  o t h e r  
RtruftMENT Be n e f it s

MR SPEAKER : Motion moved

“That a sum not exceeding 
Rs 1.96,65,000 on Revenue Account be 
granted to the President, out of the Con-
solidated Fund of the State of Gujarat, 
on account, for or towards defraying the 
charges duting the year ending on the 
31st day of March, 1976, in respect of 
‘Pensions and other Retirement Bene-
fits’**

Di MANI> N o 1 2—QlHtM TXPENDiTURF
p i  r u i n i n g  t o  F in a n c e  D i-p a r t m e n t

MR SPEAKFR Motion moved :

“That a sum not exceeding 
Rs 7,42 14 000 on Revenue Account 
and not exceeding Rs 16,14,000 on 
Capital Account be granted to the Pre 
sident, out of the Consolidated F und of 
the State of Gujarat, on account, for or 
towaids defraying the charges during the 
year ending on the 31st March, 1976 
in respect of ‘Other Expenditure pertain-
ing to Finance Depaitment* *

DlMANO NO 14—Ll GAL DtPARrMENT

MR SPFAKFR : Motion moved ;

‘That a sura not exceeding 
Rs (02.000 on Revenue Account be 
granted to the President, out of the Con-
solidated Fund of the State of Gujarat, on 
account, for or towards defraying the 
charges during the year ending on the 
lis t  day of March, 1976, in respect of 
‘legal Department” '
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DEMAND No . 1 5 —ADMINISTRATE OF JUS-
TICE

MR. SPEAKER : Motion moved :

"That a sum not exceeding
Rs. 1,04,40,000“ on Revenue Account be 
granted to the President, out of the Con-
solidated Fund of the State of Gujarat, 
on account, for or towards defraying the 
charges during the year ending on the 31st 
day of March, 1976 in respect of 
'Administration of Justice'.**

D em and  N o . 16.—Ot h e r  Ex pe n d it u r e  
perta in ing  ro  L egal D e pa r t m e n t

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 6,85,000 on Revenue Account and 
not exceeding Rs. 11,51,000 on Capital 
Account be granted to the President, 
out of the Consolidated Fund of the State 
•of Gu}arat. on account, for or towards 
-defraying the charges during the year 
ending on the 31st March, 1976 in res-
pect of 'other Expenditure pertaining to 
Legal Department’.”

D em and  No . 17.—F o od  an d  Civ il  Su p-
pl ie s  De pa r im e n t

MR. SPEAKER : Motion moved :

"That a sum not exceeding 
Rs, 2,36,000 on Revenue Account be 
granted to the President, out of the Con-
solidated Fund of the State of Gujarat, 
on account, for or towards defraying the 
charges during the year ending on the 
l i s t  day of March, 1976, in respect of 
“tood and Civil Supplies Department'.’*

Demand No. 18.—C iv il  Su pplies 

MR. 5PEAKER : Motion moved :

T h a t a sum not exceeding 
Rs. 6,69,000 on Revenue Account be 
granted to the President, out of the Con- 
Mitigated Fund of the State of Gujarat, 
on account, for or towards defraying the

Charges daring the year ending on the 
'3 ls t day o t March, 1976, in respect of 
*Crvi! Supplies'”

De m a n d  No. 19.—Fo o d  a n d  NunuTiow 

MR. SPEAKER : Motion moved :

‘T hat a sum not exceeding 
Rs. 61,53,000 on Revenue Account and 
not exceeding Rs. 68,35,42,000 on Capi-
tal Account be granted to the President, 
out of the Consolidated Fund of the 
State of Gujarat, on account, for or 
towards defraying the charges during the 
year ending on the 31st day of March, 
1976 in respect of ‘Food and Nutrition’.”

Di mand No. 20—O th e r  Expenditure Per- 
iaining ro boot> and Civil. Supplies Dx- 
ta r tm e n t

MR. SPEAKER : Motion moved :

’That a sum not exceeding R&. 6,15,000 
on Capital Account be granted to the 
President, out of the Consolidated Fund 
of the State of Gujarat, on account, for 
or towards defraying the charges during 
the year ending on the 31st day of 
March, 1976 jn  respect of ‘Other Expen-
diture pertaining to Food and Civil Sup-
plies Department’.”

Dem a n d  No. 22.—St a t e  Legislature  

MR. SPEAKER : Motion moved :

‘That a sum not exceeding 
Rs. 11,92,000 on Revenue Account be 
granted to the President, out of the 
Consolidated Fund of the State of Guja- 
iat, on account, for or towards defray-
ing the charges during the year ending on 
the 31st day of March, 1976, in respect 
of ’State Legislature’.”

Dem a nd  No. 23—Lo an s  an d  Ad v a n c e s  to  
G o v e r n m e n t  Servants  in  G uja ra t  Le-
g isl at ur e  Secreta riat .

MR. SPEAKER : Motion moved :

“That a sum not exceeding 
Rs. 94,000 on Capital Account be granted 
to the President, out of the Consolidated
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Fuod of the Side of GttfWRt* 0*  «o* 
count. for or fenpMrii ik fttjia*  0 »  
charges during the yetr ending OK the 
31st day of March, 1976 in respect of 
to t a l and Advances to Government 
Servants in Gujarat Legislature Secrete' 
nat\*

Demand No 24-—Aowcvltu*£, F oko t*  
a no Co-operation D epartm ent

MR SPEAKER Motion moved .

*Tbat a sum not exceeding
Rs 6,08,000 on Revenue Account be 
granted to the President, out of the 
Consolidated Food of the State of 
Gujarat on account, for or towards 
defraying the charges during the year 
ending on the 31st day of March, 1976, 
m respect of ‘Agriculture Forests and 
Co-operation Department*"

Dem a n d  No 25—Co o pe r a t io n  

MR SPfcAKFR Motion moved

“That a sum not exceeding
Its 1,16,74 000 on Revenue Account
and not exceeding Rs 55,03,000 on 
Capital Account be granted to the Pre 
sident, out of the Consolidated Fund 
of the State of Gujarat, on account, for 
or towards defraying the charges during 
the year ending on the 31st March, 
1976 m respcct of Co-operation’.”

D* m a n d  No 26—Ag r ic u l tu r e

MR SPFAKER Motion moved '

"That a sun) not exceeding
Rs 3,13,84,000 on Revenue Account 
and not exceeding Rs 63,78,000 on 
Capital Account be granted to the Pre-
sident, out of the Consolidated Fund 
of the State of Gujarat, on account, for 
or towards defraying the charges during 
the yeai ending on the 31st day of 
March, 1976 in respect of ‘Agriculture’.*

OsttApp No. 27
CONtmVAVVN AH»

iinoN, Saif. 
—  M4BHT

tyR. SP E A K pl: Motion moved :

"Ttwt 9 sqm not exceeding 
Rs 446,90,000 op Revenue Account 
and
Capital Account p* frapled w> HM> f i e -  
eldest, put of tljw tonsdftdat*^ Ftina of 
the State of Gvjanft, 6a account, for 
or towards defraying the during:
the year ending on the Slat oay of 
March, 1976 in respect of ‘Miftht Irri-
gation, Soil Conservation and Area De-

Hus mnd ryD em a n d  No 28—An im a l
and  D a Mt  De v e l o pm e n t

MR SPEAKER Motion moved :

"That a sum hot exceeding 
Rs 1,51,25,000 on Revenue Account fend 
Hot exceeding Rs 6,67,000 ott Capital 
Account be granted to the President, 
Out of the Consolidated Fund of the 
State of Gujarat, on account, for or 
towards defraying the charges during the 
the year on the 31st March, 1976 in 
respect of ‘Animal Husbandry and Dairy 
Development' ”

Df m a n d  No 29—F is h e r ie s  

MR SPEAKER Motion moved :

“That a sum not exceeding 
Rs 51,62 000 on Revenue Account be 
granted to the President, out of the Con-
solidated Fund of the State of Gujarat, 
oq  account, for or towards defraying 
the charges during the year ending on- 
the 31st day of March, 1976, in res-
pect of ‘Fisheries’ **

Dr m and N o —30—F o re s ts  

MR SPEAKER * Motion moved :

“That a sum not exceeding 
Rs. 86,13,000 on Revenue Account and 
not exceeding Rs 31,86,000 on Capital 
Account be granted to the President, 
out of the Consolidated Fuod oi  the-
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Stale of Gujarat, oo account, for or 
IMMK defettjtatt thfc charjes durinfe fht 
year outing <w the 3Ut March, 1976 
to respect of *Fanests’."

DenfAMpNo 31—Onpsa ExpgNixTum  PER-
TAINING TO AGRICULTURE, FORESTS AMD 
Co o pe r a t io n  D v m t m w t

MR. SPEAKER : Motion moved :

"That a turn not exceeding 
Rs. 40^8,000 on Capital Account be 
fematad to the President, out of the 
Consolidated Fund of the State of 
Gujarat, on account, for or towards 
defraying the charges during the year 
ending on the 31at day of March, 1976 in 
respect of ‘Other Expenditure pertain-
ing to Agriculture. Forests and Coope-
ration Department’."

Dck uno  No  33—Ed u c a t io n  a n d  La bo u r  
Dbp art men i

MR. SPEAKER : Motion moved •

T h a t a sum not exceeding
Rs. 10,81,000 on Revenue Account be 
granted to the President, out of the Con-
solidated Fund of the State of Gujarat, 
on account, for or towards defraying 
the charges during the year ending on 
the 31st day of March, 1976, in respect 
of 'Education and Labour Department* ’’

Dem a nd  No  34—Sta t e  Ex c ise  

MR. SPEAKER . Motion moved :

T h a t a sum not exceeding
Rs. 10,81,000 on Revenue Account be 
granted to the President, out of the Con-
solidated Fund of the State of Gujarat, 
on account, for or towards defraying 
tbe charges during the year ending on 
the 31st day of March, 1976, in respect 
of *8tate Excite’.”

De ma nd  No  35—Ed u c a t io n

MR. SPEAKER : Motion moved :

*V}>at a sum not exceeding
Its. 53,07,43,000 on Revenue Account

and not exceeding £*. 12,50,009
on Cagtofel Accodit be granted to th* 
President, out of the Consolidated Fund 
of the State of Gujarat, on account, 
for or towards defraying the d n r m  dur-
ing the year ending on the 3 htt March* 
1976 in respect of ‘Education’.”

D e m a n d  No. 36—La b o u r  a n d  E m pl o y -
m e n t

MR. SPEAKER : Motion moved :

“That a  sum not exceeding 
Rs. 66.29,000 on Revenue Account h t  
granted to the President, out of the Con-
solidated Fund of the State of Gujarat, 
on account, far or towards defraying 
the charges during the year ending on 
the 31st day of March, 1976, in respect 
tit ‘Labor and Employment’.”

D e m a n d  No 37— So c ia l  Se c u r it y  a n i> 
W elfare

MR SPEAKER : Motion moved :
T h a t a sum not ragcejlng 

Rs 3,38,95,000 on Revenue Account and 
not exceeding Rs. 4,89,000 on Capital 
Account be granted to the President, 
out of the Consolidated Fund of the 
State of Gujarat, on account, for or 
towards defraying the charges during the 
year ending on the 31st of March, 1976
in respect of ‘Social Security and
Welfare’ ”

DrMAND No 38—O th e r  E xpbnm tub  
p e r t a in in g  t o  E d u c a tio n  a n d  L ab o u r 

D e p a r tm e n t

MR. SPEAKER : Motion moved :

T h a t a sum not exceeding 
Rs 24,09,000 on Revenue Account and
not exceeding Rs 37,63,000 on
Capital Account be granted to the 
President, out of tbe Consolidated Fund 
of the State of Gujarat, on account, 
for or towards defraying the charges dur-
ing the year ending on the 31st day of 
March, 1976 in respect of 'Other Ex-
penditure pertaining to Education and 
Labour Department*"
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D e m a n d  N o , 39—H o m e  D e p a r t m e n t .

'  MR. SPEAKER i M o tio n  moved i »

“That a r a n  not exceeding 
Xb. 5,45,000 on Revenue Account be 
granted to the President, out of the Con-
solidated Fund of the State of Gujarat, 
on account, for or towards defraying 
the charges during the year ending on 
the 31st day of March, 1976, in respect 
of ‘Home Department*"

D e m a n d  No 40—T a x  C o l l f c t io n  Ch a r g e s  
(H o m e  D e p a r t m e n t )

MR SPEAKFR : Motion moved :

"That a  sum not exceeding 
Rs. 7,23,21,000 on Revenue Account be 
granted to the President, out of the Con* 
solidated Fund of the State of Gujarat, 
on account, for or towards defraying 
the charges during the year ending on 
the 31st day of March, 1976, in respect 
of T ax Collection Charges (Home 
Department)*.”

D e m a n d  N o . 41— P o l ic e

MR SPEAKER . Motion moved *

“That a sum not exceeding 
Rs 8,88,00,000 on Revenue Account be 
granted to the President, out of the Con-
solidated Fund of the State of Gujarat, 
on account, for or towards defraying 
the charges during the year ending on 
the 31st day of March, 1976, in respect 
of ‘Police’.”

D e m a n d  N o. 42— Ja il s

MR. SPEAKER Motion moved :

"That a sum not exceeding 
Rs. 30,72,000 on Revenue Account be 
granted to the President, out of the Con-
solidated Fond of tile State of 9 uJarat, 
on account, for or towards defraying 
the charges during the year ending on 
the 31st day of March, 1976, in respect 
of ‘Jails’.”

De ma n d  No, 43-^Ihfo *ma t !0*, Pu bl ic it y
' , ,  AN? T0Uft!$M

MR. SPEAKER : Motion moved :

T h a t  a sfom not exceeding
Rs. 36,51,000 mi Revenue Account be 
granted to the President, out of the Con-
solidated Fund of the Stale of Gujarat, 
on account, for or towards defraying 
the charges during the year ending on 
the 31st day of March, 1976, in respect 
of ‘Informantion, Publicity and Tourism’.”

D e m a n d  No. 44—O t h e r  e x p e n d it u r e
pe r t a in in g  t o  H o m e  D f f a r t m e n t ,

MR SPEAKER : Motion moved :

“That a sum not exceeding
Rs 39.53,000 on Revenue Account
and not exceeding Rs 82,27,000 
on Capita] Account be granted to the 
President, out of the Consolidated Fund 
of the State of Gujarat, on account, 
for or towards defraying the charges dur-
ing the year ending on the 31st 
day of March, 1976 in respect of 'Other 
expenditure pertaining to Home Depart-
ment’.”

P im a n d  No 45—In d u s t r ie s , m in e s  a n d
Po w f r  D e p a r t m e n t

MR. SPEAKER : Motion moved :

‘That a sum not exceeding 
Rs 3,95,000 on Revenue Account be 
granted to the President, out of the Con-
solidated Fund of the State of Gujarat, 
on account, for or towards defraying 
the charges during the year ending *n 
the 31st day of March, 1976, in respect 
of ‘Industries, mines and Power Depart-
ment’.”

D r m a n d  No. 46—T ax  C o l l f c t io n  Ch a r g e s
(.In d u s t r ie s , M in f s  a n d  Po w f r  D e p a r t -

m e n t  )

MR. SPEAKER : Motion moved :

‘T hat a sum not exceeding 
Rs. 6,59,000 on Revenue Account be 
granted to the President, out of the Con-
solidated Fund of the State of Gujarat,
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oo account* for or towards defraying the 
charges during the year ending cm the 
31st day of March* 1976 in respect of 
T ax Collection, Charges (Industries 
Mines and Power Department)’.”

D f m a n d  No. 47—St a t io n e r y  a n d  P r in t -
in g

MR. SPEAKER : Motion moved :

“That a sum not exceeding 
Ha. 1,34,77,000 on Revenue Account be 
granted to the President, out of the Con-
solidated Fund of the State of Gujarat, 
on account, for or towards defraying 
the charges during the year ending on 
the 31st day of March, 1976, in respect 
of 'Stationery and Printing’.”

Dr m a n d  No 48—In d u s t r ie s

MR. SPEAKER : Motion moved :

“That a sum not exceding 
Rs. 78,42,000 on Revenue Account 
and not exceeding Rs 24,94,000 
on Capital Account be granted to the 
President, out of the Consolidated Fund 
of the State of Gujarat, on account, 
for or towards defraying the charges dur-
ing the year ending on ihe 31st day ol 
March 1976 in lespect of ‘Industries’ ”

D e m a n d  No 49—M in l s  a n d  M in i r a l s  

MR. SPEAKER : Motion moved .

“That a sum not exceeding 
Rs. 29,06,000 on Revenue Account 
be granted to the President, out of the 
Consolidated Fund of the State of 
Gujarat, on account, for or towards 
defraying the charges during the vcai 
ending on the 31st day of March, 1976. 
in respect of ‘Mines and Minerals'

D e m a n d  No 50—P o w e r  P r o j e c t s  

MR. SPEAK 1'R : Motion moved .

‘That a sum not exceeding 
Rs. 36,43,00 on Revenue Accrvint 
be granted to the President out of the 
Consolidated Fund of the State t f  
Gujarat, on account, for or to'%.>rds

defrayiijg the charges during the year 
ending on the 31st day of Mai Ui, 1976, 
in respect of ‘Power Projects’.”

D f m a n d  N o . 51—Ot h l r  E x pe n d it u r e  
P e r t a in in g  t o  In d u s t r ia l  M in f s  an d  

Po w e r  D e p a r t m e n t

MR. SPEAKER ; Motion moved :

“That a sum not exceeding 
Rs. 10,66,000 on Revenue Account and 
not exceeding Rs. 16,02,000 on Capital 
Account be granted to the President, out 
of the Consolidated Fund of the State 
of Gujarat, on account, for or towards 
defraying the charges during the year 

' ending on the 31st day of March, 1976, 
in respect of ‘Other Expenditure per-
taining to Industries, Mines and Power 
Department’.”

D e m a n d  No 52—Pa n c h a y a t s  and  
H e a l t h  D e p a r t m e n t s

MR. SPEAKER : Motion moved :

T h a t a sum not exceeding 
Rs 8.60.000 on Revenue Account 
be granted to the President, out of the 
Consolidated Fund of the State of 
Gujarat, on account, for or towards 
defraying the charges during the year 
ending on the 31st day of March, 1976, 
In respect of ‘Panchayats and Health 
Department’.”

D e m a n d  N o . 53—Co m m u n i t y  D f v i l o p - 
m e n t

MR. SPEAKER : Motion moved *

T h a t a sum not exceeding 
Rs, 3,31,52,000 on Revenue Account 
be granted to the President, out of the 
Consolidated Fund of the State of 
Gujarat, on account, for or towards 
defraying the charges during the year 
ending on the 31st day of March. 1976, 
in respect of ‘Community Develop-
ment’."

D e m a n d  N o . 54—M e d ic a l  

MR. SPEAKER : Motion moved :

‘That a sum not exceeding:
R<; <7619 000 on Revenue \ccount
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1$ granted to the President, out of tbe 
COomdated JPuml &  tbe 0 ttte  of 
Gugarat, w  aecetat, for or fowarcis 
defraying the chai'ges tturihg thfe ywr 
coding 00 the 31st day of March, 1976, 
la respect of 'Medical'.”

Dem a nd  No . 5J—Fa mil y  Pla n n in o

MR. SPEAKER : Motion moved :

"That a sutn not exceeding 
Rs. 2,27,43,000 on Revenue Account 
be granted to the President, out of the 
Consolidated Fund of the State of 
Gujarat, on account, for or towards 
defraying the charges during the year 
ending on the 31st day of March, 1976, 
in respect of ‘Family Planning' ”

Dem a nd  No 56—Pu bli c  Hl a i i h  

MR. SPEAKER Motion moved .

“That a sum not exceeding 
R&. 5,12,25,000 on Revenue Account and 
not exceeding Rs 63,25,000 on Capital 
Account be granted to the President, out 
of tbe Consolidated Fund of the State 
of Gujarat, on account, for or towards 
defraying the charges during the veat 
ending on the 31st March, 1976 in les- 
pect of ‘Public Health’ ”

&e ma n d  No 57—Ur ba n  DF\ru>PMfn t  

MR. SPEAKER Motion moved *

T h a t a sum not exceeding 
Rs 73,57,000 on Revenue Account and 
not exceeding Rs 42,000 on Capital 
Account be granted to the President, out 
of the Consolidated Fund of the State of 
Gujarat, on account, for or towards de-
fraying the charges during the year 
ending on the 31st day of March, 1976, 
In respect of ‘Urban Development*"

Dema nd  No  58—Pa n c h a y a t i Ra t  

MR SPEAKER : Motion mvved .

“That a  sum not exceeding 
Rs. 1,57,42,000 on Revenue Account 
be granted to the President, 0111 of the 
Consolidated Fund of the State of 
Gujarat, on account, for or towards

defraying the xtouran during the war
v t k t m ,

In ttq tib t m  f to £ s iy $ t f e t f «  "

D em and  N o. 59M > n u «  E x p e n d itu re  
PERTAINING TO PjhWafUYtfW * n»  H e a l t#  

DEPARTMENT

MR. SPEAKER : Motion moved :

“That a  sum jpqt exceeding 
Rs. 42,29,000 on Revenue Account and 
not exceeding Rs. 64,67,000 09 Capital 
Account be granted to the Pre dent, 
§tate of Gujarat, on account, for or to- 
wards defraying the charges during the 
year ending on the 31st March, 1976 
in respect of ‘Other Expenditure partain- 
mg to Panchayats and Health Depart- 
partment*"

D e m a n d  No. 61—P u b l ic  W o r k s  D e p -
a r t m e n t

MR. SPEAKER : Motion moved *

“That a sura not exceeding 
Rs. 11,97,000 on Revenue Account 
be granted to the President, out of the 
Consolidated Fund of the State of 
Gujarat, on account, for or towards 
defraying the charges dunng the year 
ending on tbe 31st day of March, 1976, 
in respect of 'Public Woiks Depart-
ment’.*

D l m a n d  N o  62— NoN-REsiDrNTiAL Bu il -
d in g s

MR. SPEAKER ’ Motion moved :

T h a t a sum not exceeding 
Rs 3.78,46.000 on Revenue Account 
and1 not exceeding Rs. 65 80,000 on 
Capital Account be granted to the 
President, out of the Consolidated Fund 
of the State of Gujarat, on account, for 
or towards defraying the charges during 
the year ending on the 31st Mbrch, 
1976, in respect of ‘Non^-Rcsideatal 
Buildings'.”

D em and  N o. 63—H ou sin g

MR. SPEAKER : Motion moved :

"That a sum not exceeding
Rs. 1,31,000 on Revenue Account and
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not exceeding H& 98,98,000 on Cafrftai T h a t a mm not exceeding Rs. 56,67,009 
Account W granted to the hviwnnt, on Capital Account by granted to (be 
out of the Consolidated Fund of the President, out of the Consolidated Fund of 
State of Gujarat, on account, for or State of Gujarat, on account, for or to- 
tottftrdhi defraying the etiarges during wards defraying the charge* during b e  
the year ta&ng on the Jfst day of year fndiqg on the 31st day of March, 
March, 1976, m respect of ‘Housing*.* 1976 & respect of —“Gujarat Capital Const*

truction Scheme'.'1
D e m a n d  No. 64—I r r ig a t io n  a n d  So il  

Co n s e r v a t io n

T h a t a sum not exceeding 
Rs 15,21,91,000 oo Revenue Account 
and not exceeding Rs. 20,47,83,000 on 
Capital Account be granted to the 
President, out of the Consolidated Fuitd 
of the State of Gujarat, on account, for 
or towards defraying die charges during 
the year ending on the 31st day of 
March, 1976, in respect of ‘Irrigation 
and Soil Conservation’.”

D e m a n d  N o  65 - P o r t s  

MR SPEAKER : Motion moved •

’That a sum not exceeding 
Rs. 1,80,10,000 on Revenue Account 
and not exceeding Rs. 1.29,20.000 on 
Capital Account be granted to the Pre 
sident, out of the Consolidated Fund ot 
the State of Gujarat, on account, for or 
towards defraying the charge*, during 
the year ending on the 31st dav ot 
March, 1976 in respect of ‘Ports’ ”

D e m a n d  N o . 66— Ro m j s  a n d  Rr id c i s 

MR. SPEAKER * Motion moved *

“That a sum not exceeding 
Rs 7,51,38,000 on Revenue Account 
and not exceeding Rs 2,76,94.000 on 
Capital Account be granted to the 
President, out of the Consolidated Fund

D e m a n d  N o . 68— O t h e r  Ex pe n d i t w Ue 
PhRTUNiNc t o  P u b l ic  Wo r k s  D e p a r t m e n t  

Pu b l ic  Wo r k s  D e p a r t m e n t

MR. Speaker: Motion moved:

T h a t a sum not exceeding Rs. 9,28,000* 
on Revenue Account and not exceeding, 
Rs 52.01,000 on Capital Account be 
granted to the President, out of the Consoii- 
dated Fund of the State of Gujarat, on 
account, for or towards defraying the 
charges during the year ending on the 31st 
day of March, 1976, in respect of ‘Other 
tvpenditure pertaining to Public Work* 
Department’.”

D l m a n d  N o  70—R e v e n u e  D e pa r t -
m e n t

MR Speaker: Motion moved:

‘That a sum not exceeding Rs. 16.05,000 
on Revenue Account be granted to the 
President, out of the Consolidated Fund of 
the State of Gujarat, on account, for or 
towards defraying the charges during the 
>eai ending on the 31st day of March, 
1976, in respect of ‘Revenue Department'.*’

D f m a n d  No  71—T a x  C o l l e c t io n  
C h a r g e s  (R e v e n u e  D e p a r t m e n t )

MR Speaker: Motion moved:of the State of Gujarat, on account, for 
or towards defraying the charges during 
the year ending on the 31st day of “That a sum not exceeding Rs. 98,49,000 
March. 1976, in respect of *Roads and on Revenue Account be granted to the 
Bridges’.” President, out of the Consolidated Fund of

the State of Gujarat, on account, for or
^  ____ _ ^ __ „ towards defraying the charges during the

D e m a n d  No. 67—G u ja r a t  C apita i Cons- >car ending on the 31st day of March,
t r u c t io n  Sc h e m e  1976, in respect of Tax Collection Charge*

MR Speaker* Motion moved: (Revenue Department). ’
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"De m a n d ' N o . 72 ( .

D i s t r ic t  A d m in is t r a t io n

MR. Speaker; Motion moved:

“That a sum of exceeding Rs. 1,26,43,000 
on Revenue Account be granted to the 
President, out of the Consolidated Fund of 
the State of Gujarat, on account, for or 
towards defraying the charges during the 
year, ending on the 31st day of March, 
1976, in respect of ‘District ^dinmistration’.”

D e m a n d  N o . 73

Re l ie f  o n  a c c o u n t  o f  N a t u r a l  
C a l a m it ie s

MR. Speaker; Motion moved:

“That a sum not exceeding 
Rs. 24,30,00,000 on Revenue Account and 
not exceeding Rs. 2,30,00,000 on Capital 
Account be granted to the President, out 
of the Consolidated Fund of the Stale of 
Gujarat, on account, for or towards de-
fraying the charges during the year end-
ing on the 31st day of March, 1976 in 
respect of ‘Relief on account of Natural 
Calamities'."

D em and  N o. 74

D a n g s  D is t r ic t

MR. Speaker; Motion moved:

“That a sum not exceeding Rs. 94,00,000 
on Revenue Account and not exceeding 
Rs. 2,81,000 on Capital Account be granted 
to the President, out of the Consolidated 
Fund of the State of Gujarat, on account, 
for or towards defraying the charges during 
the year ending on the 31st day of March, 
3976 in respect of ‘Dangs District*.'’

D e m a n d  No. 75 

C o m p e n s a t io n  a n d  As s ig n m e n t

MR. Speaker: Motion moved:

'That a sum not exceeding Rs. 33,96,000
on Revenue Account and not exceeding
Rs. 8,34,000 on Capital Account be granted

. f ’ ■ >■ ' ■' % j. ■ 
to the President, put of the Consolidated
Fund pi  the State o? Gujarat, on account,
for or towards defraying the charges .during
the year ending on the 31st day of March,
1976 in respect of ‘Compensations and
Assignments’.”

D e m a n d  , No. 76

O t h e r  E x pe n d i t u r e  pe r t a in in g  t o  
R e v e n u e  D e p a r t m e n t

MR. Speaker: Motion moved:

“That a sum not exceeding Rs. 14,83,000 
on Revenue Account and not exceeding 
Rs. 58,78,000 on Capital Account be 
granted to the President, out of the Con-
solidated Fund of the State of Gujarat, on 
account, for or towurds defraying the 
charges during the year ending on the 31st 
day of March, 1976 in respect of ‘Other 
Fxpenditure pertaining to Revenue De-
partment’.”

D e m a n d  No. 78

M is c e l l a n e o u s  G e n e r a l  Se r v ic e s  
(G e n e r a l  A d m in is t r a t io n  D e p a r t m e n t )

MR. Speaker: Motion moved:

“That a Supplementary sum not exceed-
ing Rs. 72,000 on Revenue Account be 
granted to the President out of the Con-
solidated Fund of the State of Gujarat to 
deiray the charges which will come in 
course of payment during the year ending 
the 31st day of March, 1975 in respect of 
‘Miscellaneous General Services (General 
Administration Department)’.”

D e m a n d  No. 11

So c ia l  Se c u r it y  a n d  W h .far f . (G b n e r a l  
Ad m in is t r a t io n  D e p a r t m e n t )

MR. Speaker: Motion moved:

‘ That a Supplementary sum not exceed-
ing Rs. 40,000 on Revenue Account be 
granted to the President out of the Con-
solidated Fund of the State of Gujarat to 
defray the charges which will come in 
course of payment during the year ending
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the 31st day of March, 1975 in respect of 
‘Social Security and Welfare (General Ad-
ministration Department)’ *'

Dr Ma n d  No 14—Fc ono mic  a u v ic i a n d  
Sia u st ic s

MR SP1 AKER Motion moved

‘ i hat a Supplementary sum not exceed-
ing R‘ 22,89,000 on Revenue Account be 
, r nted lo the Piesident out of the Con- 
r I 'u ia ted  Fund cf the  State of Gujarat to 
defray the ciai es which will come in 
course of pavmcnt during the year ending 
the lis t  da> of Match 197S in respect of 
*r vonomic Advice and Statistics’ ”

D i m w d  No  17 — S\L*s T a \

MR SP1 \KFR Motion mo\ed

‘Thu a Sunplemtntaiv sum not exceed 
tnu Rs 28 84,000 on Revenue Account be 
i-tanted to tlie President out of the Con 
‘oiidated Fund of the State ot Gujarat to 

the chaiges which will come m 
couise of pavmtnt dunne the year ending 
tht l is t  dav of March 1975 in respect of 
S ties Tax

Di m s m j Tsd  21—F in v n c i DrPARrMiM

MR SPFAKFR Motion moved

‘That a Supplemental) sum not exceed 
ing Rs I 70 000 on Revenue Accotnt be 
pi anted to the Ptesident out of thi Consoli-
dated I und of the State of Gujarat to 
ddiuy the charges which will come in 
course of pavment during the year ending 
the H si dav of March, 197S in respect ot 
‘finance Depaitment ”

D i MAND N<1 2 2 —T R I ASURY AND ACCOUNTS 
A d m i n i s t r a t i o n

MR SPFAKJ R , Motion moved :

“That a Supplementary sum not excecJ-
ing Rs 11,07,1)00 on Revenue Account be

granted to the President out of the Consoli-
dated Fund of the State of Gujarat to de-
ft ay the charges which will come in course 
of pavment during the yeat ending the 
l i s t  div of March, 1975 in respect of 
Tieastuy and Accounts Administration*”

D rM A v n  No 23—P e n s io n s  a n d  o t h e r s .
Rl h r f m in i  Benef its

MR SPFAKER Motion move!

‘That a Supplementary sum not exceed-
ing Rs 44,9S,000 on Revenue Account 
be granted to the President out of the 
Consolidated I  und of the State of Gujarat 
to defray the charges which will come in 
course of payment during the vear ending 
the 31st day of Match, 1975 m respect of 
‘Pensions and other Retirement Benefits’”

D e m a n d  No 25—Coi l f c t io n  o r 
F d u c a h o n  Ce s s

MR SPPAKFR Motion moved

‘ T h a t Supplementary sum not exceed-
ing Rs 10 74 000 on Revenue Account be 
pianted to the President out of the Consoli- 
d ited } und of the State of Gujarat to de-
fray the charges which will come m course 
of pavment dunng the year ending the 31st 
dav of March, 1975 in respect of ‘Collec-
tion of tducalion Cess '

Dlm a n d  No  27—I in a n c e  DtPARTMEisr— 
Pl a n n in g  MACHiNrm

MR SPF \KLR Motion moved :

“That a Supplementary sum not exceed-
ing Rs 5,000 on Revenue Account be 
gt anted to the President out of the Consoli-
dated Fund of the State of Gujarat to 
defray the charges which will come in 
course of payment dunng the year ending 
the 31st day of Match, 1975 m respect of 
Finance Department—Planning Machinery **
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D6»fAM» No. 38—A n itm n u iu N  of
I ndian Partnership A ct and General 

I nsurance

MR. SPEAKER : Motion moved t

"That a Supplementary sum not exceed-
ing Rs. 6,000 on Revenue Account be 
granted to the President out of the Consoli-
dated Fund of the State of Gujarat to de-
fray the charges which will come in course 
of payment during the year ending the 31st 
day of March, 1975 in respect of ‘Adminis-
tration of Indian Partnership Act and Gene- 
tal Insurance'.”

D em and No. 33— A d m in is ik a tto n  o f  
Ju s t ic e

MR. SPEAKER : Motion moved :

“Thai a Supplementary sum not exceed-
ing Rs. 13,43,000 on Revenue Account be 
.granted to the President out of the Consoli-
dated Fund of the State of Gujaral to de-
fray the changes which will come in course 
o f  payment during the year ending the 31st 
day of March, 1975 in respect of ‘Adminis-
tration of Justice'.”

D em an d  N o. 35—O th e r  Aomin is vm. n v t  
S erv ice  (Lec.al D e p a r tm e n t)

MR SPEAKER : Motion moved :

“That a Supplementary sum not exceed-
ing Rs. 3,000 on Revenue Account be 
granted to the President out of the Consoli-
dated Fund of the State of Gujarct to de-
fray the charges which will come in coursc 

'o f  payment during the year ending the 31st 
day of March, 1975 in respect of ‘Other 
Administrative Services (Leagal Depart-
ment)’.”

D e m a n d  N o . 38—Lo a n s  a n d  Ad v a n c l s  t o  
G o v e r n m e n t  Se r v a n t s  in  Le g a l  

D e p a r t m e n t

MR SPEAKER : Motion moved t

“Thai a Suplementary sum not exceed-
ing, Rs. 1,55,000 on Capital Account be

granted to the President out of the Consoli-
dated Fuad of the State of Gujarat to de-
fray the charges which wffi come la course 
of payment during the year ending the 31st 
day of Match, 1975 in respect of Xoans 
hnd Advances to Government Servants in 
Legal Department'."

D em and N o. 40— C iv il S upp lies 

MR. SPEAKER : Motion moved :

"That a Supplementary sum not exceed-
ing Rs. 1,37,75,000 On Revenue Account be 
granted to the President out of the Consoli-
dated Fund of the State of Gujarat to de-
fray the charges which will come in course 
of payment during the year ending the 31st 
day of March, 1975 in respect of ‘Civil 
Supplies'.”

Di m a n d  N o  41— Fo o d  a n d  C iv il  Su p p l ie s  
D e p a r t m f n  i

MR. SPEAKFR : Motion mcned :

“That a Supplementary sum not exceed-
ing Rs. 81,000 on Revenue Account be 
giuntcd to the President out of the Consoli-
dated Fund of the State of Gujarat to de-
fray the charges which will come in course 
of payment during the year ending the 31st 
day of March, 1975 in respect of ‘Food 
and Civil Supplies Department’.”

D c m i n d  N o  42— Fo o d  a n d  N u r m m n  
(F o o d  a n d  C iv il  Su p p l i l s  D f p a r t m e n  o

MR. SPEAKFR : Motion moved :

“That a Supplementary sum not ex-
ceeding Rfc 8,26,000 on Revenue Ac-
count and not exceeding Rs. 5,63,000 on 
Capital Account be granted io the 

President out of the Consolidated Fund 
of the State of Gujrat to defray the 
charges which will come in course of 
payment during the year ending the 
31st day of March, 1975 in respect of 
‘Food and Nutrition (Food and Civil 
Supplies Department)
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StM W D  No. 53.—C o o pe r a t io n  (A g r i-
c u l t u r e  F o r e s t s  a n d  Co o pe r a t io n  

D e p a r t m e n t )

MR. SPEAKER : Motion moved :

T h a t a Supplementary sum not ex-
ceeding Rs. 1,77,000 on Capital Account 
be granted to the President out of the 
Consolidated Fund of  tbe State of 
Gujarat to defray the charges which will 
come in course of payment during tbe 
year ending the 31st day of March, 1*>75 
in lespect of ‘Cooperation (Agriculture, 
Forests and Cooperation Department)*.”

D l m a n d  N o  55—A g r ic u l h o n  (A g r i-
c u l t u r e  F o r e s t s  a n d  Co o pe r a t io n  

D e p a r t m e n t )

MR. SPEAKER : Motion moved :

'T hat a Supplementary sum not ex 
ceedtng Rs. 12,000 on Revenue Account 
and not exceeding Rs. 8,18,13,000 on 
Capital Account be granted to the 
President out of the Consolidated Fund 
of the State of Gujarat to defray the 
charges which will come in course ol 
payment during the year endut£ the 
31st day of March, 1975 in respect of 
“Agriculture (Agriculture. Foiests and 
Cooperation Department)’ ”

Dir m  \ n ii No 56— M in o r  I r r ig a t io n
So il  C o n s e r v a t io n  a n d  A r e \  De v e l o p
MFNT. (AGRICtJI TURE, FORESTS AND Co- 

OPf RATION Dl-VtLOPMPNT)

MR. SPEAKER • Motion moved

'That a Supplementary sum not ex-
ceeding Rs 4,75,00,000 on Revenue 
Account and not exceeding 
Rs. 1,33,00,000 on Capital Account 
be granted to the President out of the 
Consolidated Fund of the State of 
Gujarat to defray the charges which will 
come in course of payment during the 
year ending the 31st day of March, 1975 
in respect of ‘Minor Irrigation Soil 
•Conservation and Area Development 
(Agriculture, Forest and Cooperation 
Department) 7 ’

D e m a n d  N o . 58.—D a ir y  D e v e l o p m e n t

MR. SPEAKER: Motion ntovtd:

T h a t a Supplementary sum not ex-
ceeding Rs. 94,000 on Revenue Account 
be granted to the President out of die 
Consolidated Fund of the State of 
Gujarat to defray the charges which will 
come in course of payment during the 
year ending the 31st day of March, 1975 
in respect of ‘Dairy Development’.’*

D e m a n d  No, 59.—F i s h i  r ic s .

MR. SPEAKER : Motion moved .

“That a Supplementary sum not ex-
ceeding Rs. 1,000 on Revenue Account 
be granted to the President out ot the 
Consolidated Fund of the State of 
Gujarat to defray the charges which will 
come in course of payment during the 
year ending the 31st day of March, 1975 
in respect of ‘Fisheries'.”

D e m a n d  No  60.—F o re ts

MR SPEAKER : Motion moved .

T h a t a Supplementary sum cot ex-
ceeding Rs. 8,45,000 on Revenue Account 
and not exceeding Rs. 1,000 on 
Capital Account be granted to the 
President out of the Consolidated Fund 
of the State of Gujarat to defray the 
charges which will come in course of 
payment during the year ending the 31st 
day of March, 1975 in respect of 
'Forests’.”

D e m a n d  N o . 63 —St a t f  Excise

MR. SPEAKFR : Motion moved .

T h a t a Supplementary sum not ex-
ceeding Rs. 80,000 on Revenue Account 
be granted to the President out of the 
Consolidated Fund of the S:ate of 
Gujarat to defray the charges which will 
come in course of payment during the 
year ending the 31st day of March, 1975 
in respect of ‘State Excise’.”
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D em and N o 65.—E d u c a tio n  and  I a- 
b o u r  D e p a r tm e n t

MR SPEAKER : Motion moved ■
‘That a Supplementary sum not ex-

ceeding Rs. 83,000 on Revenue Account 
be granted to the Piesident out of the 
Consolidated. Fund of the Stote of 
Gujarat to defray the charges which will 
come in course of payment during the 
year ending the 31st day ot March, 1975 
in respect of ‘Education and Labour 
Department*.”

D e m a n d  No. 66.— E d u c a t i o n

MR. SPEAKER : Motion moveJ .
“That a Supplementary sum not ex-

ceeding Rs. 3,39.88,000 on Revenue 
Account be granted to the President out 
of the Consolidated Fund of the State 
of Gujarat to defray the charges which 
will come in com sc of payment during the 
year ending the 31st day of Maich, 197^ 
in respect of ‘Education’.”

D e m a n d  No. 69 —H ousinh

MR. SPF \KER : Motion moved :
“That a Supplementary sum no! ex-

ceeding Rs. 10.00.000 on Capita! Account 
be granted to the President out of the 
Consolidated Fund of the Stite of 
Gujarat to defray the charges which will 
come in course of payment dutfn? the 
year ending the 31st day .><" March. W S 
in respect of ‘Housing".”

D tm a n d  No 71.—S o cia l S i u j r i t y  and 
W ritA R r (F d u c a tjo n  anh  I amour

D fPA RTM FN T)

MR SPFAKER : Motion moved •
“That a Supplementary sum not ex-

ceeding Rs. 17,30.000 on Revenue 
Account and not exceeding Rs. 15,00.000 
on Capital Account he granted to the 
President out of the Consolidated Fund 
of the State of Gujarat to defray the 
charges which will come in conrse of 
payment during the year ending the 
31st day of March, 1975 in resrect of 
‘Social Security and Welfare (Education 
and Labour Department)’.”

D em and No. 72.—E d u c a tio n  an d  L ab o u r
D e p a r t m e n t — P l a n n in g  MACHOtSKV

MR. SPEAKER i Motion moved :

“That a  Supplementary sum not ex-
ceeding Rs. 8,000 on Revenue Account be 
granted to the President out of the Con-
solidated Fund of the State of Gujarat 
to defiay the charges which will come in 
course of payment during the jear end-
ing the 31st day of March, 1975 in res-
pect of ‘Education and Labour Depart-
ment —Planning Machinery'.”

P i m ano  N o  74— T a x ls  o n  V e h ic l e s

MR. SPEAKER : Motion moved :

“That a SupplementJiy sum not exceed-
ing Rs. 3,43.21,000 on Revenue Account 
be granted to the President out of the 
Consolidated Fjund of the State ot Guja-
rat to defray the charges which will come 
in course of payment dunng the vear 
ending the 31st dav of March. 1975 in 
respect of ‘Taxes on Vehicles'.”

D i m \ n d  N o  75—O t h l r  T axls  a n d  D u t i f s  
Co m m o d it ie s  an d  Sf r v ic is  (H o m e  

D f i h r i  m t n i  )

MR. SP1 \ k l  R : Motion moved :

“That n Supplementary sum not exceed-
ing Rs 27,000 on Revenue Account be 
granted to the President out ol the Conso-
lidated fund of the St«*te of Guiarat to 
defiay the chaiges which will come in 
course of pavment during the yeai end-
ing the Tlst dav of Mnrch, 1975 in res-
pect of ‘Other Taxes and Duties on 
Commodities and Services (Home Depart-
ment)’.”

D tm a n d  N o. 76.—H om e D e p a r tm e n t

MR. SPEAKER : Motion moved :

“That a Supplementary sum not exceed-
ing Rs. 1,05,000 on Revenue Account be
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granted to tbe President out of the Conso-
lidated Fund of the State of Gujarat to 
defray the charges which will come in 
course of payment during the year ending 
the 31st day of March, 1975 in respect of 
‘Home Department’ ”

D e m a n d  N o . 77.— Po l ic e

MR. SPEAKER : Motion moved ,

“That a Supplementary sum not exceed-
ing Rs. 2,88,97,000 on Revenue Account 
be granted to the President out of the 
Consolidated Fund of the State of Guja* 
rat to defray the charges which will come 
in course of payment during the year 
ending the 31st day of March, 1975 in 
respect of ‘Police’.”

Db m a n d  No. 78 — Ja il s

MR. SPEAKER : Motion moved :

“That a Supplementary sum not exceed- 
mg Rs. 12,19,000 on Revenue Account be 
granted to the President out of the Con-
solidated Fund of the State of Gujarat to 
defray the charges which will come in 
course of payment during the year end-
ing the 31st day of March, 1975 in respect 
of ‘Jails’.”

D f m a n d  No. 79.—O t h e r  A d m in is t r a t iv e  
S e r v ic e s  (H o m e  D e p a r t m e n t )

MR. SPEAKER : Motion moved :

“That a Supplementary sum not exceed-
ing Rs. 11,16,000 on Revenue Account be 
granted to the President out of the Conso-
lidated Fund of the State of Gujarat to 
defray the charges which will come in 
course of payment during the jear end-
ing the 31st day of March, 1975 in res-
pect of "Other Administrative Services 
(Home Department)’.n

11 LSS/75-9

Demand No. 62 
So c ia l  Se c u r it y  a n d  W e l i-ar e  

(H o m e  D e p a r t m e n t )

MR. SPEAKER : Motion moved :

“That a Supplementary sum not exceed-
ing Rs. 32,000 on Revenue Account be 
granted to the President out of the Conso-
lidated Fund of the State of Gujarat to 
defray the charges which will come In 
course of payment during the year end-
ing the 31st day of March, 1975 in res-
pect of 'Social Security and Welfare 
(Home Department)’.*’

D e m a n d  N o  84 —T o u r is m

MR. SPEAKER : Motion moved :

“That a Supplementary sum not exceed* 
Ing Rs. 1,000 on Revenue Account be 
granted to the President out of the Con-
solidated fund of the State of Gujarat to 
defray the charges which will come in 
course of payment during the year ending 
the 31st day of March, 1975 in respect 
of Tourism*."

D e m a n d  No. 86.—
O t h f r  t a x e s  a n d  d u t ie s  o n  c o m m o d i-
t i e s  AND SERVICES (INDUSTRIES, MINES 

a n d  Po w e r  D e p a r t m e n t )

MR. SPEAKER : Motion Moved :

“That a Supplementary sum not exceed-
ing Rs 90,000 on Revenue Account be 
granted to the President out of tbe Con-
solidated Fund of the State of Gujarat to 
defray the charges whtch will come in 
course of payment during the vear end-
ing the 31st day of March, 1975 in res-
pect of ‘Other taxes and duties on com-
modities and services (Industries, Mines 
and Power Department)*.”

D em and No. 87.—S ta t io n e ry  an d  
P r w t ik o

MR. SPEAKER : Motion moved :

“That a Supplementary sum not exceed*
ing Rs. 22,14,000 on Revenue Account be
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granted to the President out of tbe Con-
solidated Fund of the State of Gujarat 
to defray tbe charges whiph will come in 
coarse of payment during the year ending 
the 31st day of March, 1975 in respect of 
‘Stationery and Printing4.’'

D e m a n d  No. 88.— P e n s io n s  a n d  o t h e r  
R f t w e m b n t  Be n e f i t s  (In d u s t r ie s , M in e s  

a n d  Po w e r  D e p a r t m e n t )

MR. SPEAKER : Motion moved :

“That a Supplementary sum not exceed-
ing Rs, 1,03,000 on Revenue Account be 
granted to the President out of the Con-
solidated Fund of the State of Gujarat 
to defray the charges which will comc 
in course of payment during the year 
ending the 31st day of March, 1975 in 
respect of 'Pensions and other Retirement 
Benefits (Industries, Mines and Power 
Department)’.”

D e m a n d  N o . 90.— I n d u s t r ie s , M in e s  a n d  
Po w e r  D f p <r t m f n t

MR. SPEAKER : Motion moved •

T h a t a Supplementary sum not exceed-
ing Rs. 93,000 on Revenue Account be 
granted to the President out of the Con-
solidated Fund of the State of Gujarat to 
defray the charges which will come in 
course of payment during the year ending 
the 31st day of March, 1975 in respect 
of 'Industries, Mines and Power Depart- 
ment\**

D e m a n d  N o . 94 —I n d u s t r ie s

MR. SPEAKER : Motion moved :

T h a t a Supplementary sum not exceed-
ing Rs. 43,32,000 on Revenue Account 
and not exceeding Rs. 17,40,000 on Capi-
tal Account be granted to the President 
out of the Consolidated Fund of the State 
of Gujarat to defray the charges which 
wfll come in course of payment during

the year ending tbe 31st day of March, 
1975 in respect of Industries*."

D emand No, 97 <—Power Pro jects 

MR. SPEAKER : Motion moved :

“That a Supplementary sum not exceed-
ing Rs. 5,00,00,000 on Capital Account 
be granted to the President out of the 
Consolidated Fund of the State of Gujarat 
to defray the charges which will come in 
course of payment during the year end-
ing the 31st day of March, 1975 in res-
pect of 'Power Projects’ "

D e m a n d  No. 105.—P a n c h a y a t s  a n d  
H e a l t h  D e p a r t m e n t

MR. SPEAKER : Motion moved :

T h a t a Supplementary sum not exceed-
ing Rs. 1,43,000 on Revenue Account be 
granted to the President out of the Con-
solidated Fund of the State of Gujarat to 
defray the charges which will come in 
course of payment during the year ending 
the 31st day of March. 1975 in respect 
of 'Panchayats and Health Department'."

D e m a n d  No. 107.—M e d ic a l

MR. SPEAKER : Motion moved '

“That a Supplementary sum not exceed-
ing Rs. 1,11,50.000 on Revenue Account 
be granted to the President out of the 
Consolidated Fund of the State of Guja-
rat to defray the charges which will come 
in course of payment during the year 
ending the 31st day of March, 1975 in 
respect of ‘MedicaT.”

D e m a n d  No. 108 —F a m il y  P l a n n in o  

MR. SPEAKER : Motion moved :

"That a Supplementary sum not exceed-
ing Rs. 1,000 on Revenue Account be 
granted to the President out of the Conso-
lidated Fund of the State of Gujarat to
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dcfrvy the charges which will come in 
course of payment daring the year ending 
the 31st day of March, 1975 in respect 
of ‘Family Planing’."

D em and  No  110—U rb a n  D e v e lo p m e n t 
(P a n c h a y a ts  an d  H e a l t h  D e p a r tm e n t)

MR. SPEAKER : Motion moved :

T h a t a Supplementary sum not exceed-
ing Rs. 6,00,000 on Capital Account be 
granted to the President out of the Con-
solidated Fund of the State of Gujarat to 
defray the charges which will come in 
course of payment during the year end-
ing the 3!st day of March. 1975 in res-
pect of ‘Urban Development (Panchayats 
and Health Department)’.”

D em and No. 113.—-P an ch ay a ts  an d  
H e a l th  D e p a r tm e n t  P la n n in g  

M a c h in e ry

MR. SPEAKER ; Motion moved :

“That a Supplementary sum not exceed-
ing Rs. 3,000 on Revenue Account be 
granted to the President out of the Con-
solidated Fund of the State of Gujarat to 
defray the charges which will come in 
course off payment during the year ending 
the 31st day of March, 1975 in respect 
of 'Panchayats and Health Department— 
Plannig Machinery'.”

D fm an d  No. 116 r—L o an s an d  A dvances 
t o  G o v e rn m e n t S e rv a n ts  in  P a n c h a y a ts  

an d  H e a l t h  D e p a r tm e n t

MR. SPEAKER : Motion moved :

“That a Supplementary sum not exceed-
ing Rs. 15.48,000 on Capital Account be 
granted to the President out of the Con-
solidated Fund of the State of Gujarat to 
defray die charges which will come in

course of payment during the year end-
ing the 31st day of March, 1975 in res-
pect of ‘Loans and Advances to Govern-
ment Servants in Panchayats and Health 
Department’.”

D em and No. 119.—O th e r  A d m in is tra tiv e  
S erv ices (P u b lic  W o rk s  D e p a r tm e n t)

MR. SPEAKER : Motion moved :

“That a Supplementary sum not exceed-
ing Rs. 30,00,000 on Capital Account be 
granted to the President out of the Con-
solidated Fund of the State of Gujarat to 
defray the charges which trill come in 
course of payment during the year ending 
the 31st day of March, 1975 in respect 
of Other Administrative Services (Pub-
lic Works Department)’.’*

D em and No. 120.—Houswa (P u b lic  
W o rk s  D e p a r tm e n t)

MR. SPEAKER : Motion moved :

‘ that a Supplementary sum not exceed-
ing Rs. 1.06,34.000 on Capital Account 
be granted to the President out of the 
Consolidated Fund of the State of Gujarat 
to defray the charges which will come in 
course of payment during the year ending 
the 31st day o f March, 1975 in respect 
of ‘Housing (Public Works Depart-
ment)'.”

D em an d  N o. 122 —P u b lic  W o rk s  
D e p a r tm e n t

MR. SPEAKER : Motion moved :

“That a Supplementary sum not ex-
ceeding Rs. 3,60,000 on Revenue 
Account be granted to die President out 
of the Consolidated Fund of the State of 
Gujarat to defray the charges which will 
comc in course of payment during the 
year ending the 31st day of March, 
1975 in respect of ‘PuMic Works Depart 
ment’.”
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De ma n d  No,124 r—Ih mg a t t o n  

MR. SPEAKER : Motion moved :

“That a Supplementary turn not ex-
ceeding Rs. 1,53,46.000 on Revenue 
Account and not exceeding 
Rs. 12,76,76,000 on Capital Accuunt be 
granted to the President out of the 
Consolidated Fund of the 
State of Gujarat to defray the charges 
which will come in course of payment 
during the year ending the 31st day of 
March, 1975 in respect of 'Irrigation'."

De ma nd  N o . 125<— P o r t s  

MR. SPEAKER : Motion moved :

“That a Supplementary sum not ex-
ceeding Rs. 9,50,000 on Revenue Ac-
count and not exceeding Rs. 1,00,000 on 
Capital Account be granted to the Presi-
dent out of the Consolidated FunJ of the 
Statv of Gujarat to defray the charges 
which will come in course of payment 
during the year ending the 31st day of 
March, 1975 in respect of ‘Ports’.’

De ma n d  No. 126.—Gl id in g  C lu b s  

MR. SPEAKER . Motion moved *

“That a Supplementary sum not ex-
ceeding Rs. 1,18,000 on Revenue Ac-
count be granted to the President out of 
the Consolidated Fund of the State of 
Gujarat to defray the charges which will 
Come in course of payment during tbe 
year ending the 31st day of March, 
1975 in resqpect of ‘Gliding C lu b s’. ’

Dem a nd  No . 127.—Ro a d s  a n d  Br id g es  

MR. SPEAKER : Motion moved :

"That a Supplementary sum not ex 
eeeding Rs. 1,000 on Revenue Account 
and not exceeding Rs. 2,35,00,000 on 
Capital Account be granted to the 
President out of the Consolidated Fund 
of the State of Gujarat to defray the 
charges which will come in course of 
payment during the year ending the 31st

day of Minch, 1975 in respect ot 'Road* 
and Bridges’.’*

D i m and N o. 128 —G u j a r a t  C a p ita l  
C o n s t ru c tio n  Schbm k

MR SPEAKER : Motion moved :

‘That a Supplementary stun not ex-
ceeding Rs 1,33,00.000 on Capital Ac-
count be gi anted to the President out of 
the Consolidated Fund of the State of 
oujarat to defray the charges which will 
come if) course of payment during the 
year ending the 31st day of March, 
197S in i cspect of Gujarat Capital Con-
struction Scheme’.”

D em and No. 131—L oans an d  A dvances 
t o  G o v e rn m e n t S e rv a n ts  in  P u » u c  

W o rk s  D e p a r tm e n t

MR. SPEAKER : Motion moved :

“That a Supplementary sum not ex-
ceeding Rs. 10,15,000 on Capital Ac-
count be granted to the President out 
of the Consolidated Fund of the State 
of Gujarat to defary the charges which 
will come in course of payment during 
the year ending the 31st day of March, 
1975 in respect of 'Loans and Advances 
to Government Servants in Public Works 
Department’.”

D fm an d  No. 132— L and R lv b n u f 

MR. SPEAKER : Motion moved :

T h a t a Supplementary sum not ex-
ceeding Rs. 44,50,000 on Revenue Ac-
count be granted to the President out of 
the Consolidated Fund of the State of 
Gujarat to defray the charges which will 
come in course of payment during the 
year ending the 31st day of March, 1975 
in respect of 'Land Revenue*."

D em and  N o. 137— D i s t r i c t  A d m in ist-
r a t i o n

MR. SPEAKER : Motion moved :

T h a t a Supplementary stun not ex-
ceeding Rs. 42,23,000 on Revenue Ac* 
count be granted to the President out of
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the Consolidated Food of the State of 
Gujarat to defray the charges which wfiD 
come in course of payment during the 
year ending the 31st day of March, 1975 
in respect of 'District Administration’."

D em and N o. 138-—M is c e lla n e o u s  
G k n e ra l  S erv ices (R ev en u e  

(R ev en u e  D e p a r tm e n t)

MR. SPEAKER , Motion moved .
“That a Supplementary sum not exceed-

ing Rs. 4,15,000 on Revenue Account 
be granted to the President out of the 
Consolidated Fund of the State of Gujarat 
to defray the charges which will ccme in 
course of payment during the year ending 
the 31st day of March, 1975 in respect of 
‘Miscellaneous General Services. (Revenue 
Department)’.”

D em and N o. 139— U rb an  D lv e lo p m e n i 
(R evfn i/p  D ip a r tm in t )

MR SPEAKER . Motion moved .
“That a Supplementary sum not exceed-

ing Rs. 1,50,000 on Revenue Account 
be granted to tbe President out of the 
Consolidated F und of the State of Gujarat 
to defray the charges which will come in 
course of payment during the year ending 
the 31st day of March, 1075 in respect of 
*Urban Development (Revenue Depart-
ment)’ ”

D em and  N o. 140—S o c ia l S ecu rjm  a n d  
W bixaxe (R e v f n u l  D fp a r tm i n t )

*MR SPEAKFR : Motion moved - 
“Tbat a  Supplementary sum not exceed-

ing Rs. 28,99,000 on Revenue Account 
be granted to tbe President out of the 
Consolidated Fund of the State of Gujarat 
to defray the chargcs which will :omc in 
course of payment dnring the year end-
ing the 31st day of March, 1975 in res-
pect of 'Social Secruity and Welfare 
(Revenue Department)’.”

D em and  N o . 141—R e lie f  o n  A c c o u n t 
o f  N a t u r a l  C a la m itie s  (R ev en u e  

D e p a r tm e n t)

MR. SPEAKER : Motion moved :
"That a Supplementary sum not exceed-

ing Rs. 35,00,000 on Cdpital Account 
be granted to the President out of tbe 
Consolidated Fund of the State of Gujarat 
to defray the charges which will come in 
course of payment during the year end* 
mg the 31st day of March. 1975 in 
respect of 'Relief on account of Natu-
ral Calamities (Revenue Department)’.1"

D em and N o. 142—D angs D is t r i c t

MR. SPEAKER . Motion Moved :

"That a Supplementary sum not exceed-
ing Rs. 33,57,000 on Revenue Account 
be granted to the President out of tbe 
Consolidated Fund of the State of 
Gujarat to defray the charges which 
will come in course of payment during 
the year ending the 31st day of March, 
1975 in respect of 'Dangs Distnct*.’*

D em and N o . 144—C o m p en sa tio n s and  
A ssig n m en ts  (R ev en u e  D e p a r tm e n t)

MR SPEAKER : Motion moved •

“That a Supplementary sum not exceed-
ing Rs 10,00,000 on Capital Account 
be granted to the President out of the 
Consolidated Fund of the State of Gujarat 
to defray the charges which will come 
m course of payment during the year 
ending the 31st day of March, 1975 
in respect of ‘Compensations and As-
signments (Revenue Department)’.”

D em and  N o. 146—L oans and  A dvances 
t o  G o v e rn m e n t S e rv a n ts  m  R evenue 

D e p a r tm e n t

MR. SPEAKER . Motion moved :

“That a Supplementary sum not exceed-
ing Rs 2,00,000 on Capital \ccount 
be granted to the President out of the 
Consolidated Fund of the State of 
Gujarat to defray the chargcs which 
will come in course of payment during 
the year ending the 31st day of March, 
1975 in respect of ‘Loans and Vdvances 
to Government Servants in Revenue De-
partment*.”

The hon Members may move their cut 
motion.
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SHR1 K. b. CHAVDA (Paian) ; I  beg 
to move ;

"That the demand for grant on 
account under the Head Election be 
reduced to Re. 1.”

{Failure to bolfd early elections of 
the Legislative Assembly of Guja-
rat (!>].

“That the demand for grant on
account under the Head Tax Collection 
Charges (Finance Department) be re-
duced to Re 1.”

[Mobilisation of fresh tax revenue 
of rupees 22 89 crores in 1974*75 
without the assent of Parliament (2»

SHRI P. Ci. MAVAtANKAR (Ahmc- 
dabad) : I beg to move :

“That the demand for gran! on
account under the Head Elections be 
reduced to Re. 1.”

[Deliberate and indefinite postpone-
ment of elections for the new Virthan 
Sabha in Gujarat. (3)J.

“That the demand for g:«»nt on
account under the Head Geneial Ad-
ministration Department he reduced to 
Re. 1."

[Failure to help the Administration 
in Gujarat to plan and implement the 
various developmental project* in the 
State in a proper and balanced man 
ner (4)1.

"That the demand for grant on
account under the Head Tax Collec-
tion Charges (Financc Depaitment) b* 
reduced to Re. 1’’

[Collecting large sum* of revenue 
through notifications and without the 
proper and prior assent of Parlia-
m en t^)]

“That the demand for grant on
account under the Head Kduc&tlou be 
reduced to Re. 1 "

[Failure to provide fully and ur-
gently the funds and the educational

framework and the necessary physical
facilities for the introduction of the 
Higher Secondary Education pattern 

(10+ 2+3) in Gujarat from June, 
1075.(6)]
“That the demand for grant on

account under the Head Education i>e 
reduced to Re. I*

[Failure to implement the earlier 
U.G.C. revised pay scales (prior to 
Sen Committee Report) for me 
teachers of the Gujarat Agricultural 
University.(7)]

“That the demand for grant on
account under the Head Irrigation and 
Soil Conservation be reduced to Re. 1.”

[Signing a limited accord on the
Narmada waters at n time when the
State of Gujarat has no popular Mi- 
nislry.(8)]
“That the demand for grant on

account under the Head Gujarat Capital 
Construction Schemc be reduced to 
Re 1 ”

[Failuje to take piopei and urgent 
steps foi the continued development 
of Gandhinagai, the new capil.il of 
Gujarat. (9)1
“That the demand foi grant on

account under the Head Relief on 
count of Natural Calamities be reduced 
to Re 1”.

[Failure to give substantial and 
immediate financial assistance for 
massive drought relief operations in 
Gujarat. (10)1

DR. LAXMIN A R ATN PANDTYA 
(Mandsaur) : 1 beg to move :

“That the demand for crant on
account under the Head Flections be 
rcduccd by Rs. 100."

[Postponement of elections in Gujarat 
against the wishes of the people. (11)1
“That the demand for grant on

account under the Head General Ad-
ministration Department be reduced bv 
Rs. 100”
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Pndffference towards providing 
transport and drinking water facilities 
to the people is  backward areas of 
Gujarat and also towards their deve-
lopment in other fields (12)]

‘That the demand for grant on 
account under the Head Irrigation and 
Soil Conservation be reduced by 
Rs 100.”

{Delay in settling inter-State water 
disputes in a just and practicable man-
ner (13)]

“That the demand for grant on ac-
count under the Head Irrigation and 
Soil Conservation be reduced by Rs. 100.”

fDcla> in providing neccssary funds 
for mter-State water projcct known 
as ‘Mahi Project’. (14)J.

“That the demand for grant on 
account under the Head Relief on ac-
count of Natural Calamities be reduced 
by Rs. 100”

[Delay in providing necessary and 
adequate relief measures for the 
droughthit people in Gujarat. (15)]

MR. SPEAKER : The cut motions are 
also before the House.

MR. SPEAKER : Now, Mr Dinen 
Bhattacharyya

SHRI DINEN BHATTACH -VRYYA 
(Scnunpore) : The point or order is that 
it would not be necessary for you to go 
into all these complicated matters, if they 
had held the elections before this budget 
was prepared. So, my first point is this, 
that there should not be any delay in hold-
ing the election in Gujarat. (Interruptions') 
At the earliest, because there are reports 
appearing that the electroral roll is com-
plete and delimitation is complete Then, 
what is the difficulty in holding the election 7 
The only difficulty that I can presume is 
that the Congress Party led by Shrimati 
Indira Gandhi is not yet confident that it 
Drill win the elections there in Gujarat 
That is why it is delayed. (Interruptions)

Whether 2 have cause or not, that does 
not matter. The people of Gujarat matter 
and they want their own representatives; 
but it is sure that at the present moment 
you will not be in a position to get majo-
rity there That is why yon are taking this 
step of passing the budget here in parlia- 
ment where you have got only 24 Members, 
whereas in the Assembly, people's reaction 
could be reflected. So. my first point is 
this, that the elections to the State Legis-
lative Assembly should not be delayed and 
that State should not be kept under the 
Governor’s rule any m ore; and that elec-
tion should be held. Sir, from the Budget, 
it appears that as in the General Budget, 
wherein we have seen that the common 
people are being taxed, here also the afflu-
ent sections have not been touched in the 
matter of taxation. On the other hand, 
some concessions have been given to them. 
On perusal of the Budget which has been 
placed here, I find that the maximum tax 
to be realised is from the Sales Tax. It 
means that the common people will have 
to share the major burden of taxation 
to proposals. There are so many other items, 
but the time at my disposal is short So.
I will simply come to other important 
points.

So far as I know, there are 19 districts 
in Gujarat Out of these 19, 14 are report-
ed to be drought affected and in most of 
the places even the drinking water is not 
available In the Fourth Plan it was decided 
that they will sink 1,000 tube wells on 
the basis of ‘no resources' As there was 
no resource of any water anywhere in 
those villages, I am doubtful whether 
those 1,000 villages have been covered
under 'No resource scheme'. Again
2.000 new tube wells are going to be sunk
in those villages I am doubtful whether
tliut will be done or not

Looking to the pitiable conditions there, 
a Member belonging to the ruling party 
from Kutch has passionately appealed to 
the Government here to at least take care 
of these areas so that minimum drinking 
water may be provided to them not only to 
the people of Kutch but to other areas also 
where the people are suffering. I knew,



the relief measures that have been under- cases. There is no reason why they should 
taken in the drought affected areas are be deprived of these little benefits which 
most insufficient I  was just talking to have been aocorded to then  by the Mini* 
tome Gujarat Members sitting in the Cong- mum Wages Committee, 
ress benches, they were also complaining 
that from the fair price shops very seldom 14 tors.
the villages get even the minimum quan- And ^  ^  h  ^  ^  ^  ^
tity ot wheat or bajara and sugar. That place »  the uSuile mills, in most of the
the condition everywhere over there. case8, the lajK)ff ^x x fit  has not also been

In the urban areas a large number of given to them as per the law. We have dis- 
workerd are affected because of the closure cussed Gujarat only yesterday wo have 
of the third shift in the cotton milb in M>cn hew of tin  the minimum requirements 
Ahmedabad. 1 have personally seen there as per law and as per provisions of the 
that mote than 10,000 workers have been Constitution have not been complied with, 
without employment for a long time and They have just forgotten these things. They 
the management there are raising the plea prepare the budget in the «nnv» way. The 
that stock are being accumulated, so they cases of these poor workers are always for- 
cannot run the third shift On enquiry gotten and these people are being deprived 
h was found that these stocks are fake of their legitimate rights. I have several 
stocks, because the management wants to other points and I wish to point out a 
create such an atmosphere in the country most relevant point. There is one Counsul- 
as if there is a scarcity of cloth. They are tytive Committee. In regard to this prcsen- 
doing this to achieve the purpose of fixing tation of Budget before the Patiiameot, that 
any price for any quality of cloth. Consultative Committee there has not been

In some mills which are run by the !“* * “  * *  ŵ lf
National Textiles Corporation, even the £re8C" t,n8 th,s hu*** m Parliament which 
minimum labour was laws are not imple- ,has been prepared by breaucrats there m 
mented. That is why a big demonstration <jUjaraL M* ««est,on ,8’ what »  ,be ob'  
was organised by the working class there in ,cctlor!’
Ahmedabad to place all these gnevances VIR SPFAKHR . Mr. Dinen Bhatta-
there. charyv a, just a minute. Before I  go, I

Another point which I  want to mention whh to say this. I am very happy that th . 
is that the recommendations of the Engl- whatevw <hey wwe, which
neering wage Board have not yet been imp* »»««. ! » «  been accepted by the
lemented in many factories and especially , ' • “ «  be*. informed I*  the hon.
in the factories which are using very mo- M,ms“ r, F,“ nc'  ‘ • ■ ■ f r  ha™
dem machines T t a t  Engineering Wage a«reKl 10 * comgendum omimngtbe
Board recommendations are not imple- amount m gu«tK>* 1*1, »  instead of an 
mented because the total number of emp- .«* pto-
loyed petsons there is less than 50. TO, “ ' “ ' " I T  j  7 5 ?  £ " * 5 "  “  T P'  
it m  injustice to them. I would plead with “ * le “  «J» !“ J “ “L5pp0MtMM to whom 
the Minister to see that the Engineering ? ta tted  TT* corrigendum accorfmgly 
Wage Board's recommendations are ako »  >’?”>« J * -  **
applied in case of the factories where there informaton. I  thought I  should .hare 
are less Hum «fty w orker, wotting. it w *  y ^ I  am very happy 0ia»th» was

not a question of prestige, but this was a 
There is also the problem of the recoin- question of applying die points of Oonsti- 

mendations of the Minimum Wage Com* tution and procedure. I  am very greatful 
mittee for the printing press workers. In that this matter has ultimately been re* 
their case also even the meagre amount solved. I  hope such attitudes do help the 
recommended by this Minimum Wages Howe in the long run. Thank you very 
Committee have not been given in many much.
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bad) : Why opposition only, ‘entire House* 
he should have said,—not the leaders of 
the Opposition only.

MR. SPEAKER : Anyway, that has been 
resolved without much difficulty. The credit 
goes to Mr. Sezhiyan.

14.04 HOtnts

[MR DEPUTY SPEAKER in the Chair]

SHRI DINEN BHATTACHARYYA : 
Mr. Deputy Speaker, Sir, you have per-
haps heard me say this. Regarding the Con-
sultative Committee, I asked, is it a  show ? 
It Is to be kept only as a  show-piece ? 
When the Consultative Committees are for-
med, that means when there is no 
Assembly, that Consultative Committee 
w31 be consulted. My question is why 
the Consultative Coraittee meeting was not 
called when the budget proposal was to be 
placed before Parliament Not only this. 
1 have seen that to-day, that is, on 21st, 
meeting has been called. Here the Speaker 
gives his ruling that this must continue; 
and everything regarding Gujarat is not 
yet finished. The Home Minister has called 
a meeting to pass two bills. Provisions are 
also there in the budget What an anomaly 
it is v This is the attitude of this Govern-
ment or the attitude this ruling party is 
talcin g .

SHRI P. G. MAVALANKAR : Mr. 
Bhattacharyya, four meetings were called 
but there was not much discussion.

MR. DEPUTY-SPEAKER : Order,
Order.

SHRI DINEN BHATTACHARYYA : 
After the meeting, 1 raised a very per- 
tenent question. Whatever you may say 
here, your proposals describe that there 
were disturbances, drought etc., etc. What 
were the disturbances there ? I  want to 
know. The people had expressed their 
feelings—their grievances. And as a result 
of that, you had to dissolve the Assembly 
I  do not know how you can get away with 
this sort of expression that Is given here. 
When I  put a question in the Consultative

Committee meeting that there were atro-
cities committed on tile ordinary people 
during that movement and whether Gov-
ernment had taken any steps against any 
official who failed to discarge their duties 
they kept quiet

MR. DEPUTY-SPEAKER : Mr. Bhatta- 
charyya, how do you expect the Finance 
Minister to reply to all these things ?

SHRI DINEN BHATTACHARYYA : 
He has now come with the budget I  am
v>ithm the scope of that

MR DEPUTY-SPEAKER : That is a 
different matter. There was scope when the 
extension of President’s Rule came up be* 
foie the House. You will here confine our-
self to the financial matters.

SHRI DINEN BHATTACHARYYA : 
But, they have asked for money for the 
police It was they who committed the 
atrocities on the people. I asked a question 
on that They kept silent and no answer 
was given to it.

MR DFPUTY-SPEAKER : Now, you
will plcdse conclude

SHRI DINEN BHATTACHARYA * 
May 1 know how much time I  have
taken ?

MR DUPTY-SPFAKER : I  do not 
know yhen you started. You must have 
taken more time.

SHRI DINEN BHATTACHARYYA : 
No, Sir.

MR. DEPUTY-SPEAKER : I  shall 
check up.

SHRI DINEN BHATTACHARYYA : 
Let me finish. I again repeat that there 
should not be any delay in holding the 
elections Already people’s feelings are 
there. The Government must make an im-
mediate announcement about the elections 
in Gujarat

SHRI D. D. DESAI (Kaira) : Mr. 
Deputy-Speaker, Sir, Gujarat is enter* 
mg into a worst and most critical phase of 
this famine that lies before us. Next six
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monlhs Would be quite critical. We have you win kindly look into the Budget, you 
just now seen the urgency for the approval will find that practically no provision or 
of the 'budget so that we can meet this reduced provision has been made for 
situation. power. This is an important aspect Today,

_______ __ , we may he in a good position in regard to
MR. DEPUTY-SPEAKER : Just a power not oajy because of better power 

minute, Mr. Desai, I am not taking your gener{ltion but because industrialisation In 
time. We must work out on the basis of G uiam  on account of ^  inabaity ^  ^  
these two hours. Mr. Bhattacharyyii was ^  Government to provlde funds fa* 
entitled to five minutes but he had taken gone ljown 
fifteen minutes

SHR1 D1NFN BHATTACHARYVA : 
No. Sir. In between there was a change-
over of Chairmen.

MR. DEPUTY-SPF \KfcR : I am not 
blaming you. My object in saying it is this.
1 would only request you all to confine 
yourselves to five minutes each

SHRI NATWART.AL PATFL CMch- 
sana) : We should have at least seven 
minutes.

MR. DEPUTY-SPEAKFR : Who has 
allotted ?

SHRI NATWARLAL PATEL • You 
have to allot. We lequest you to allot seven 
minutes at least

MR. DFPUTY-SPEAKER : All light 
But, within seven minutes, you must con-
clude.

SHRI D. D DFSAI : Sir. though there 
had been some criticism about the way in 
which the Budget has been prepared, 1 
would say that on the whole, the money 
has been well spent and the Government 
has been frugal. They have lived within the 
means and if you go into the details of the 
expenditure, you would find that there is 
no real cause for any suspicion or doubts. 
We had lost a lot of time on technical 
matters and figures. 1 am not going into 
the details.

Sir, presently, we are faced with scarcity 
and certain other difficulties in regard to 
availabifity of foodgrains, water, employ-
ment and those sorts of things. The ques-
tion ts of finance. I would request the Gov-
ernment of India that finance to the extent 
decenary should be provided. Tn fact, if

The other issue is in regard to public 
scctor projects Sir, Central Government, 
as you know, is not giving public sector 
project* to Gujarat of a nature which 
are related to items other than petroleum. 
Sir, I would say that for irrigation fot 
power and for nil these items, unless funds 
•itc provided it is not possible for the 
St »te <lo\cmment, when it is undertaking 
programmes m regard to scarcity and even 
famine conditions, to implement the plans 
m th<* proper manner.

Now, Sir, the finance sources have been 
questioned We have the question of roy 
alty on oil which has been undecidcd for 
a long time During the last two Budget 
discussions, I had suggested that the gain 
nmount should be split. The Govrrament 
is earning on sale of petroleum orodttcts 
a huge amount of money. Everybody is 
running to these Arab countries Here, 
whether it is Gujarat or Assam, in both the 
cases, the limitation is in regard to funds. 
I would suggest that instead of allowing 
the matter to be left at that stage, Gove- 
emment should take immediate measures by 
which the amount from oil which the 
Central Government earns or gain is split 
with the State Government in an equi-
table manner.

Then, there is the ouestion of irriga-
tion. In our state, famine conditious haw 
arisen on acount of shortage of water. The 
water of the Narmada are flowing before 
the eves of the people of Gujarat into 
the sea. Irrigation projects like Kadana 
dam are held up on acount of shortage of 
funds even, though construction was 
started. I  would suggest in spirit of the 
Narmada Partial arrangements in respect
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of four projects in Gujarat and four pro- crores. In other words Rs. 300 crorcs of 
jectK in Madhya Pradesh, that at least Gujarat State are diverted. The deprivation 
Narmada Canals works should be started of the State has left it barren. I conclude 
immediately. After all, we are sure to build by suggesting that our Government should 
the Nawagam dam whatever may be the take particular care to see that develop'
height that may be decided by the Tribu-
nal.

Now, 1 would like to mention about 
industiialutation.. Sir, in the State of Guja-
rat, industrialisation has almost come to a 
standstill. Unemployment has grown to 
such an extent that the situation in the State 
has become almost intolerable. Industria-
lisation can take place only when funds arc 
available and it is amazing that funds with 
the Gujarat State Financial Corporation, 
the Gujarat Industrial Investment Corpora-
tion and other financial instituions have 
dried up. There are no funds with them. 
Even the promised amounts arc not forth-
coming There are a large number of peo-
ple—! would not name myself—who have 
undertaken projects on the assurance of the 
State and who have gone to tlic State but 
we find that nothing is progressing. People 
aic not provided with any funds This is 
the situation. This has arisen on account of 
the State having raised and exhausted all 
the resources which are within its power 
and which could be given by the people. 
Thera is a gult in Agricultural products 
such as cotton and tobacco It is common 
knowledge that in groundnuts the oil mil-
lers are losing money. The agencies of the 
Government of India should enter the 
market to see that funds are reteased for 
these people. I suggest that the Bhavanagar- 
Taranur line and Kanadgani-Modesa line 
should be taken up. I had already request* 
ed th? Railway Minister; but that would 
still require some pressure. The road pro* 
jects and the port projects are all at a 
standstill How are we going to develop the 
State ? E\en if this budget it passed, 
there ii no provision in this budget to 
take care of all the projects. Industrial pro-
jects such as the sector project, petro-
chemicals, tyres, etc. had been put on 
shelf for one reason or another. The de-
posits of Gujarat in the 14 nationalised 
banks stand at Rs. 72J crores or 750 crones 
whereas advances to Gujarat are Rs. 4S0

ment work takes place in Gujarat.

SHRI H. N. MUKHERJEE (Calcutta— 
North-East) : I am not surprised that the 
House is depleted and as for myself I 
feel rather sickened as I have waited and 
watched the proceedings on this issue. As 
you know very well, because you were in 
the Chair most of the time yesterday, it 
was thanks mainly to our friend Era Sez- 
hiyan the watchdog of the Consolidated 
Fund of India, we discovered, how not 
only was the House being taken for 
gi anted but also how the House was being 
taken for a ride and the constitutional 
provisions were simply being pushed off 
the tabic

MR DEPUTY-SPEAkFR : The House 
discovered itself.

SHRI H N. MUKHERJEE : The House 
has been able to find only a make-shift 
solution of the matter. Hie discovery is 
something on which you have compli-
mented the House and particularly Mr. 
Sezhiyan. But what worries me is the fact 
that this is the symptom of the attitude of 
the Government. I am very sorry for my 
friend, the Minister of State whom I did 
not expect to be able on the spur of the 
moment to answer the kind of quest km 
which came up. The matter has been 
hanging fire since yesterday and I  did ex-
pect that the Law Minister would come 
here and at least offer whatever explanation 
he might have in mind. I did expect this; 
the Home Minister should have been pre- 
sent on this occasion. For the last five 
or six years or even more perhaps a cus-
tom or a kind of convention has been 
manufactured so that the Treasury Bea-
ches are usually empty when things happen 
and now in regard to Gujarat wv> are 
treated to this kind of spectacle which Is a 
completely sickening spectacle.

T think Shri Bhattacharyya pointed this 
out. The Home Minister has had the
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gumption to call & consultative committee 
meeting for this evening white the Budget 
would be a settled fac t He did not have 
the common sense to call a  meeting of the 
consultative committee earlier so that at 
least some of the budget proposals could 
have been discussed. Gujarat is being de-
prived for longer than is essential of the 
right to Self-Government and also good 
Government because perhaps good Govern-
ment is not to be had on this side of 
the golden gates of paradise.

But at any rate if the Gujarat Assembly 
was there they could discuss the Budget. 
And you tell me to finish in seven minutes. 
Luckily I  do not belong to Gujarat. I 
only take the clue from some of our pairo- 
kar friends from Gujarat who tell me some-
thing, but that is not sufficient That Is 
an expression which has just acquired cur-
rency. I happen to have got very kind as-
sistance from some of my Gujarati friend*, 
but even so we are not in a position to 
say anything in this House because bureau-
crats are in power. We are told from 
time to time that the cream of the civil 
service is looking after Gujarat If this is 
the way in which the cream of the civil 
service works, then God helps our country.

The main point which has to be stressed 
over and over again is that Gujarat must 
have her own Assembly and the elections 
are being postponed repeatedly. And in the 
meantime what they have done is to post- 
pond even the Panchayat elections by seven 
months till the end of the year. Why don't 
they be more honest about it and say that 
tfll next year nothing is going to happen in 
Gujarat? Let them come out. Things being 
as they are, I  am personally not unready 
to accept even that kind of suggestion, but 
they are not honest about i t

We are told so much about the drought 
and distress conditions, and there is no 
doubt about it that the Gujarat Government, 
such as it is, is tinkering with relief. Com-
pared to that the matter of voluntary effort 
is a  great deal more laudable. And they are 
tinkering with relief because they cannot 
get such money as they need. A sum of 
probably Rs. 100 crores is required to be

allocated by the Centre, but the Centre is 
not ready to do so and the result is that 
they go on.with tinkering little relief mea-
sures, i f  that is done they cannot have 
bigger long term scheme into which tem-
porary relief measures can be dovetailed. 
That requires a larger approach of which 
unfortunately this Government is not capa-
ble—not my friend who happens to be the 
Minister of State having a baby to tend, a 
very uncomfortable baby for the time 
being, it is not his fault, it is the fault of 
this Government

I learn also that out of 10,000 villages 
affected by severe water shortage, water 
supply through tankers has been arranged 
for 170 villages or so. At least the problem 
of water supply could have been met if they 
had two to three hundred tankers supplying 
water to the different villages.

I see also that friends over there like 
Mr. Mehta talk so often about Kutch. I 
read a long time ago about certain schemes. 
Kutch was a kind of area where the Plan-
ning Commission found it very congenial 
and easy to set up a cheese making factory, 
but nothing has been done though years 
have passed. Nothing happens to get done.

There is the Narmada waters question.
I was in Ahmedabad nearly 20 years ago 
and 1 saw a sort of museum where there 
was a map showing how, if the Narmada 
waters were controlled and properly divided 
between the States which were butting on 
it, wonderful results would ensure. For more 
than 20 years the thing has been hanging 
fire. The Prime Minister had at one point 
of time said that she was going to take up 
the matter for her own adjudication. She 
did not like the baby over much, she threw 
it aside. I  do not know where it is now and 
how long it will take for the Narmada 
waters to be used by the people "of the 
region. Bat the main question is that the 
people of Gujarat most have their own 
Assembly where they can in their own way 
discuss matters relating to themselves, but 
Government is proceeding in a manner 
which seems rather suspicious and shows 
also that they have got a  peculiar guilty 
feeling in regard to conducting elections.



Last year there was an upsurage. If  a  de-
mocratic party was proceeding in a  princi-
pled mannar to tackle it, obviously they 
should have been in a  position to face the 
people of 'Gujarat which Is traditionally a 
Congress supporting State where the likes of 
us do not get a voting at all, but they do 
not have that sense of courage and charac-
ter. They have a guilty conscience and that 
n  why with the bureaucrats in power every-
thing is in a mess and the mess would not 
be corrected till there is a  drastic solution.

SHRI NATWARLAL PATEL (Meh- 
sana) : I must thank you for giving me 
an opportunity to speak on the Gujarat 
BilL Sir, my State is facing an un-piece* 
dented drought situation this year. Last 
year, there were heavy floods in the State 
and the entire agriculture was damaged. 
Not only that, people living on die banks 
of rivers were the worst sufferers as they 
became homeless. Year before last there 
was a country-wide famine and Gujarat 
also was affected badly. This year, mon-
soon failed miserably. There was no mon-
soon crop and our poor fanners have 
little source of irrigation for growing rabi 
crop particularly wheat They have no irri-
gation facilities for long staple cotton also. 
I-ooking at this drought situation in the 
State, I understand, the Gajarat Government 
has taken a number of steps to fight the 
situation. This drought situation has created 
a number of problems in the State—drink- 
king water problem, problem of fodder and 
especially the problem of famine. At pre-
sent, there are some villages where drink-
ing water difficulties are still there. Gujarat 
Government is aware of this. There is no 
doubt about it. But there is a financial 
constraint and I  am afraid, the whole 
programme initiated by the Gujarat Govern-
ment will suffer for want of adequate 
finance. That is why, I  would like to draw 
the attention of the hon. Minister to this 
very important point I  am afraid, Gujarat 
Government will so t be able to face the 
un-precedented situation unless and until 
adequate finance is made available to them. 
That is why, I  would like to request the 
hon. Minister to give adequate finance from 
Genera! Budget to the people of Gujarat. 
As a  matter of fact, a t present, whatever

277 Supplementary PHALGUNA 30,
Demand! for

1896 (SAKA) Grants (Gujarat) {78
1974-75

is being given* is from Plan funds and we 
are aot getting any finance from the Central 
Fund or from the General Budget in the 
name of famine. Therefore, again, I  would 
like to request the hem. Minister to see that 
adequate finance is given not only irom 
Plan Budget but from General Budget also.

In Gujarat, the growers are growing long 
staple cotton and, as a matter of fact, I 
can say that the people there are being put 
to great misery because there is no market 
at present there. They are not getting even 
the cost price of the production. We have 
discussed this matter many times on the 
floor of the House either in the form of Cal-
ling Attention cm* in som e other form. Any* 
way, so far as the Commerce Ministry is 
concerned, they say that they are very keen 
to see that price support should be given 
to cotton growers throughout the country 
and particularly in Gujarat State but they 
do not have adequate finance with them. In 
that case, I would request the hon. finance 
Minister to see that adequate finance should 
be given to Cotton Corporation of India, 
to textile mills of this country and Coope-
ratives so that this problem of long staple 
cotton especially in Gujarat State can be 
easily solved.

One thing more, I would like to bring 
to the notice of this House. About seven 
lakh labourers are working in relief works 
They are working for eight hours but they 
are not getting even Rs. 3 per day. They 
are doing very hard work for eight hours. 
They are digging very hard lands and still 
they are not paid even Rs. 3 .1 have mvsclf 
visited a number of relief works and when 
I saw these people working there, I  reali-
sed that it was really a very tremendous 
job and they should be given at least Rs. 3 
I understand the Gujarat Government is 
following some old famine manual That 
famine manual must be revised again so 
that these people should be given Rs. 3. 
per day. And if you do not do this, 
you are doing a great injustice to the 
poor labourers of this country. This is 
a socialist Government and I must expect 
from a socialist Government at least this 
much. We had raised this matter In the 
Consultative Committee meetings and the 
hon. Minister was kind enough to say that
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fte would lode into all our demafcds sym-
pathetically. But f would like to say with 
regret that none dl our demands have been 
implemented as yet. I would like to bring 
to the notice of the hon. Minister that mere 
sympathy will not save the hungry people 
of  our  country  from  dying.  Mere 
sympathy  is not a substitute for  food- 
grafas. As a matter of fact, only sweet 
wonts and sympathetic words will not be 
able to solve the present problems of Guja-
rat State in the time of drought conditions. 
In that case, again, I would request the 
hon Ministe* to see if this Famine Manual 
can be revised, and the labourers who are 
workinp there at least get Rs. 3 per day 
and this matter ateold be expedited as early 
as possible.

So far as Gujarat State is concerned, we 
arc producing plenty of oB. So far as this 
oil is concerned, Rs. 50 per tonne royalty 
should be given. My State is deficit, as far 
as  finance is concerned. We want more 
money. We do not depend on the Centre. 
As far as our demand is concerned, not leas 
than Rs. 50 should be given as royalty so 
that our State becomes self-reliant in future 
and we do not depend  entirely on  the 
Centre.

I  would like to make one point and that 
Is a very simple point but a very important 
point As far as Gujarat State is concerned, 
we have taken some irrigation projects 
already in hand like Kadna and Dharoi, 
etc.  These projects have been  suffering 
for want of adequate finance. If adequate 
finance is provided, we will be able to 
complete these projects.  I would request 
the hon. Minister to give us finance spe-
cially to finish these already taken in hand.
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tt?r ĝrftqnPna w ̂  ff  qijpn 

farr̂rwrr % tfk

swT % fat wxs ** 5P® nftr r̂r*fr fc 

fnr q «??% ww fNihnr vxnp1«

sr$T  *prrra  firefor ftrPr |

tftr stfvnfor <swwnwt «pt *wr*r fc3*r % sw r 
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*pr  afar sflr <sV?r <m?*r  ̂ zsmi 

m* nmt, fm  srrar  w  ̂ fa** 

speft  ipra?T %■  20 *tv ww f̂ir?r 5̂ 

 ̂& %apr 5 *rrar % *rr*h  w

qvypc aPT»r ̂  sT<r ifrr v4t nt 'Ttvrrff 

% 1 *r in % rift vr wni, * ^  ̂  tW 

rtft  ?pt  <my<iT  vr  inmrpf  ??t  tptt J t 

fw*r  ̂t'

?r  1 <5  ̂ftg r<’ tt STftrnr fiprr 

|r ̂fpiT  srt? ?r smrfanr  %

«rrqr  vr tr w so vm q® sftr
qftw qr#  r̂f̂ i irfarww  f̂c

ar*ft  m   «if  far  «frfiRr

«Rt  srcrrc ft  qjqi qq%

t, qr«mr *nff 1

«nr ff fgqT$ trtr ftr>nfr zfnrwt % qrt 

Jr f® PwqsT qifar jfi  qtanrr m  

*rwr star trfh: «pmq  ̂«nr*q $ 1 SrftRr 

 ̂ qriwrift  sRif t mtt jprr |i 

q̂r qitsnr % *rro% «pV qflNr

*tut,  sraw *f?ft  qw qwr w « sftx «w 

ftrr tr q? *nwwr %wpnr % «mr wwr «wt



 ̂i mar sftir ^  rtr »prcra *St apwr 
$  f v  ftr *r «rm vt »frar fa*r i *rfa 
is  ĵ wnr wrr ^r 5> arm $, *nw sSrtr *?f tfr 
ath ?r*rr *pra?r vt *nrt *rnr i 
w fr *rren ir ^  ffl r̂rS ^
*r«re*T srr «w ijfa
wsrra anrnn ht war 11 $rf%«T #r I  fv 
*r»rt w  ar«r *rw<rr s*  h #  #  itot $ 1 *rfr- 
arm |  far **r *rm'T v> arm *r ar??r fai- 
e«rr arw

ar^t ffff StV'TT *>T *W'« f» yji* 
fircr xmhn % *sp |  fo *ar % f«wf w rt
$HT fcfT I HTSTT % 3W ftw

wtff uvrft w*r ■gfisnn i i*ff smr 
*n# Jffonrr 5f v ft if v t , aft naraw 
xmvH % afar *r vrf qra* ^  sbiut 
■»nm irfir v t ̂ •arere'Ti ft  jn
*nr ?rt ** & *japrfr vr n̂st ?n3pft ?t 
w&h & f*r*nrf qfrrum  * f wrcfr I  farsr 
% ’T̂ TPT apr ?rtfr % finmf »> w t t  £ t 
*pra?r *t finrsfr *t *t?brt vrm w rt £ i 
-& *frg- r ' t  firar arMT ^ r f ^ i

vrtn tnm n tm  *jrmr war w n r ?
y r a w c  % irrf *nr ?r$V fr^T
|  ftRT ft 5ffr ^  7*T *T STW
’prcfir yxvp" v t f*r%, Z*ft vt faSr i ^  
$ ft? **T 9TT̂ ir TffV »PTT»: % *Pff 
5 #  35WT 11 Tfcrrm ?T? ^ 'f!T?fTT ^RT 
3HTTTC ^ f  % ?fm n N  5T?rf it RCT
t |  ^  T -̂ ^ t t ^ i p t  jr f t f ’prm r *t 
P̂TflT ^  ^n?r ir w  $, vfm't % 

*0% *pt «rnfy <r̂ vt % f?r̂  *<rm
»nfr | i  ^  % t o  Jf «nj trc t^  Si

5WIT f t  g^?T «TVFTT *PTTF
^rrf̂  wk «rrr̂  tr«rr wrt  ̂ «ver <Pt 55 

?rs?w tnsruft *xn  t
v r  «rt wi?fr % f%mm % r̂«ftsT
^5<f ^bt ^ v k  «npr % utfr
Pwr V  T̂OTT  ̂t IJW vt vspnw
<|5V WFPsmff iff PwftMi t  ^ *rm vt irrft 
irpn % tnfcrfw ft%^»
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®l̂ t <M> %9R  5|N W  *PT OTST |  *1̂  IT  
ETO W  ftW  % %PVK ^lUt VST1T 'SHTT 
^ ftw  <pV aw? Ir * r^ r t *Pt fw*iM( w  
T?r ^ i ?*r *ni^f t  » im  w^ftv 

^ P K if r  ■&* Jr v m  ^rr 
m f ^ i  'ursr ?ojt % *srf*mff ^
«r r&  ap p j w r f t » r a T t i ^ f r ^ w * f ' t p r  
*isr *r « r w m t m i m  «ifli fs r  ^ r « t ? t t  t
«fr arjr tc  trnfhrr | t  iron  w»r fiw
flTvrr i m  $r w  *mwwit «n w rew  
fan ^r fnperr t » **? »nc«n ^  f t  t o w f
vt g^nHH % sw«w t #T 11

»rd wnu |  ftp ifa aft f in # ,  Rro^ 
? rr«rm> *  v t t  $  xfrKvi ftwr «rtt»r <? 
fim fto r ^ r  ^  ?wr ^srcrar v t  jrrsrsrwar 
% »Tt *r, f(rr t o  «ih n ?  uw  % 
arr̂  ^  arr# «rerf f  % »«ft*n|hw
Tnnrar ^  i ?wt  st*r w r  asrW

<T5 »fr ^gn# fv arrRW ^  jjjto t 
% fvpmfrm ^  ftasr w r  «rw spn*n «m^r 
? xft* ftsr r̂ m  v t ^ tt »ra
^Tf̂ r 11 ?*t  %■ «rr̂  fafV^r f t  «m
f f lgarRTiT ^ l w k « R T i r » « I T « K f T : ^ r  
?ftwPwft5T fvrfvr ffr ^nn vt vt^trai
?«

DR. MAH1PATRAY MEHTA (Kutch): 
Sir, this is a routine budget. There is 
nothing special in it.

MR. DEPUTY SPEAKER : Something 
very special has taken place.

DR. MAHIPATRAY MEHTA : The 
only special thing was with regard to the 
procedural matter. Otherwise, there is noth-
ing special. People are mainly concerned 
with the relief that the budget will give. 
Unfortunately, this is a deficit budget to the 
extent of Rs. 3.27 crores. It is said that 
they are carrying this deficit from the last 
budget

The main question Ls the unprecedented 
drought prevailing in Gujarat today. Up to 
this time, Government has spent only

PHALGUNA 30,1896 (&4iW)
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Rs. 33.50 crores. In this deficit budget, 
they have asked only for Rs. I J  crores 
and the total at the most will come to 
its. 50 crores. I think this is bpmething 
which does not inspire any confidence in 
the people. Even during the last famine, 
the amount spent was Rs. 81 crores and 
that was at a time when the foodgrain 
prices were not so high as they are today
When there is famine, the people should
be paid according to the prevailing prices 
of foodgrains. As has been rightly pointed 
out by some friends, people ilo not get 
even Rs. 3 .1 toured the whole of my taluka 
with the concerned Government officers and 
newspaper men. There was not a single 
earth-vrork where the people used to get 
Rs. 3. I  do agree that in the DPAP and 
forest works, people used to get Rs. 3, but 
not for earth-work. Even tools are not 
supplied. How do you expect the people to 
dig out the earth 7 I find that
even this Rs. SO crores they are
going to spend from the plan estimates.

Gujarat is the mose misunderstood 
State, with the most imbalance in develop-
ment There is huge disparity If you 
to Gujarat, you will find that from Ahme 
(febad to Surat, that 200 miles strip is be-
ing developed. There are 21 per cent sche-
duled castes and scheduled tribes. The rest 
of the entire Gujarat State remains back-
ward. Government themsehcs appointed to 
a committee to go into Urn matter. 7 hat 
committee has prepared a master plan n« 
recently as December, 1974 irom which I 
quote :—

“Still the fact remains that Kutcb is 
one of the 10 backward districts 
of the State. However, even am-
ongst the backward States, Kutch 
is so economically and industrial-
ly backward that it goes well be-
low the least developed of the 
other 9 backward districts. There-
fore, considerable efforts and in-
vestment will have to be made to 
bring it to the least level of the 
average backward district."

This Is the finding. There are leports
and I should like to know what you are
going to do about the recommendations.

It is we people who have deposited the 
most In the small savings in the whole of 
India. Take any district. In spite of the 
difficulties, the Kutch people have gone 
everywhere in the world and by their blood 
and sweat, they have brought wealth to 
our country. It is we people, let me tell 
you, who have made the largest public 
contribution. In  the whole of India, Kutch 
stands as the first district in small savings.

It is not only that. We do not want 
money. I have said repeatedly that we 
do not want money. Let us please have 
infrastructure. This booklet is here. It 
has made some recommendations. The 
government has agreed to those recommen-
dations. There should be a Development 
Board for Kutch It is our right. It has 
to take up the responsibility to develop 
Kutch. When they handed it over to 
Gujarat, in spite of our desire not to go 
there, we never wanted to go but we were 
forced to go into these different geographical 
conditions of India, that has marred our 
development. Firstly, we went with Maha-
rashtra, As I  was saying, it is our right 
The Joint Select Committee of both the 
Houses of this hon. Parliament has given a 
guarantee, ft is not the Boundary Com-
mission that has given the gnaiantec. You 
will find that this has been put in Article 
371(2) of the Constitution and that pro-
vision should be implemented immediately 
and Kutch should be given the Develop-
ment Board. The same thing was in Maha- 
jashtra There are three divisions here— 
Kutch. Saurashtra and Gujarat. Gujarat is 
made up of three units. Maharashtra also 
is made up of three units.—Vidarbha, 
Marathwada and the rest of Maharashtra. 
The Chief Minister traditionally comes turn 
by turn. In the last Ministry you will find 
that Kutch had no representation, not a 
single Member for it. I want you to see the 
attitude and the mentality. We are being 
neglected absolutely because we a n  a small 
State Let me tell this from the floor of 
the House. If you want us to speak the 
language of the people of Andhra we are 
prepared for it- People should not think 
that we do not know how to apeak that 
language. But for the sake of the tradition 
of Gujarat of which we are a part, we do
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not do so. It shall not be taken as a  weak* 
ness. If you are to do so and if there is 
no other go then we will be forced to 
speak that language.

MR. DEPUTY-SPEAKER : I  hope the 
Minister takes note of tha t

DR. MAHIPATRAY MEHTA : There- 
fore, I  want to suggest to the young linance 
Minister to convey to the Government our 
feelings. As I  have said in Rajya Sabha, 
if India lives, Kutch lives. That is oui 
attitude. But we should not be taken for 
granted. We have had enough of sufferings 
This drought situation has taken out the 
blood from -every villager and if you vist 
the villages you will find skeleton. There-
fore, my only request is that whatever Gov* 
eminent recommendations are there, they 
should be implemented. In the matter of 
planning, in this budget the districts are 
not taken as a unit. The main thing that 
should be taken for consideration is: how 
many families are living below the poverty 
line? The budget should be framed on that 
basis.

MR. DEPUTY-SPEAKER • You have 
made a very telling point about Kutch. 
Don't dilute it.

DR. MAHIPATRAY MEHTA : Then 
is another plan which has come here.

MR. DEPUTY-SPEAKER : Let the 
warning given by you stay in the mind of 
the Government. That is important. So, 
please conclude with that

Shri 1. M. Gowder.

♦SHRI J. MATHA GOWDER (Nilgiris): 
Mr. Deputy Speaker, Sir, I  am thankful 
to you for giving me an opportunity to 
express my views on behalf of my party 
the Dravida Munnetra Kazhagam on the 
Budget of the State of Gujarat for the 
year 1975-76.

Sir, the State of Gujarat is under the 
second spell of President’s Rule. The 
President’s Rule is imposed on a State or 
it is extended for a second term only on 
the report submitted to the President by

"The original speech was delivered in
Tamil.

the Governor of the State, giving out the 
necessity for such an imposition. When the 
Proclamation of President’s rule is placed 
on the Table of this House, the Report 
of the Governor is also appended to tint. 
Here, when the President’s Rule in Gujarat 
has been extended, I do not know whether 
the Governor of Gujarat submitted his Re-
port to the President. This doubt has arisen 
in my mind because of the fact that such 
a Report of the Governor has not been 
placed on the Table of the House along 
with the Presidential Proclamation extend-
ing the President’s Rule in Gujarat.

SHRI P. G. MAVALANKAR (Ahmeda- 
bad): It is a fact that no Report of the 
Governor has been placed on the Table 
of the House.

SHRI J. MATHA GOWDER : I  would 
tike to know whether it is not the 
constitutional duty of the Government to 
place on the Table of this House the Gover-
nor’s Report along with the Presidential 
Proclamation. 1 am sure that the entire 
House will express its displeasure over this 
serious lapse of the Government I would 
also like to know why this constitutional 
duty has not been discharged by the Govern-
ment

Coming now to the Budget of the State 
of Gujarat you know the situation much 
better than all of us My party leader, Shri 
Era Sezhiyan, has brought to your notice 
yesterday and today the constitutional irregu- 
lastics which have been committed by the 
Government in the preparation of Gujarat 
Budget. You were good enough to uphold 
his view-point. Today the hon. Speaker 
also stated that he was in full agreement 
with the points raised by Shri Sezhiyan. 
The hon. Minister of State for Finance has 
also conceded the constitutional validity of 
the points raised by Shri Se2hiyan< In view 
of the fact that the people of Gujarat 
would be put to great difficulty if the Bud* 
get is not approved by this House, Shri 
Sezhiyan has agreed to the suggestion of 
the hon. Speaker in regard to the necessity 
for approving this Budget today.

Here, I would like to point out that Shri 
C  Subramaniam, the senior Minister of 
Finance, is conspicuously absent. He should 
have been present in this House to answer

11 LSS75—10
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to the questions of constitutional irregulari- 
tf«S i t  ihe Gujarat fitadget instead of pladn# 
Mi jtrnior Minister ia an awkWard predica-
ment. I know Shri C. Stibrafmuiiam person-
ally for three decades. I  was also in the 
Congress Party. I have seen him as the 
finance Minister in the State of Tamil 
Nadu. He knows how to extricate himself 
from this kind of serious situations.

It is known to ail of us that when the 
State of Gujarat is under President's rule, it 
is the responsibility of the Union Finance 
Ministry to formulate and present the State 
Budget in this House. It should have be-
come clear to all the Members in this House 
that the Union Finance Minister has not 
cared to go through the Budget of Gujarat 
which has been presented to this House. He 
does not know how the finances are being 
managed in the State of Gujarat under the 
President’s Rule. This is the tyne of interest 
Which he takes in the finances of the State 
of Gujarat which is under the President’s 
Rule and which hRs been afflicted by seri-
ous drought.

But the Union Finance Minister, Shri 
C. Subramaniam is keenly interested in other 
things. I  do not want to criticise the alloca-
tion of Rs. 25 crores as Central Assistance to 
the State of Gujarat for drought relief mea-
sures. I am saying this only to show how 
Shri C. Subramaniam acts and reacts to the 
political needs of the ruling Congress Party. 
In Gujarat he is keeping mum and he does 
not say a single word about the supervision 
of the accounts of Central Assistance to 
drought relief. He knows how to butter 
his bread. If be does that in Gujarat, the 
people of Gujarat will not support the ruling 
Congress Party; he will not be able to win 
oyer the people of Gujarat to the side of 
the Congress Party. But in Tamil Nadu, 
where the Opposition D.M.K. Party is in 
power, he wants to kill two hiids with one 
Stone. He wants to discredit the ruling 
Opposition Party in the State by saying that 
the Centre has the right to supervise the 
accounts of the Central Assistance of Rs. 7 
crores given to Tamil Nadu for drought 
relief measures. Simultaneously, he wants 
to create a place for the Ruling Congress 
Party in the State of Tamil Nadu by

giving an impression tp them that 
he is the overload of all the; finances in 
the country. He is an adept in adjusting 
himself to the political exigencies. All that 
he wants is, he should retain his power at 
any cost That is possible only when the 
Congress Party comes bask to  power ia 
Tamil Nadu. Without a base in Tamil 
Nadu, he is not likely to last long at the 
Centre.

MR. DEPUTY-SPEAKER : You are 
speaking on Shri C. Subramaniam, and not 
on the Gujarat Budget.

SHRI J. MATHA GOWDER : I am try-
ing to point out that the financial interests 
of the States in the country are hot going 
to be protected so long as Shri C. Subra-
maniam continues to be the Finance Minis-
ter at the Centre. When he is not genuine-
ly interested in helping his own brethren in 
Tamil Nadu, when he wants to exploit the 
miseries of his own kith ind kin in Tamil 
Nadu for his political end4. you can well 
imagine whether the State of Gujarat wilt 
ever get justice in his hands. When he 
wants to prove to the people of Tamil 
Nadu that he is the only niiarduin of pub-
lic money, he is absent in this House when 
our D M K . leader, Shri Sezhivan has 
proved to the hilt that in the Budget of 
Gujarat under the President's Rule, for 
which Shri C Subianuniam is responsible, 
there are serious constitutional irregulari-
ties and the public money has been spent 
without proper sanction of thi* House This 
also shows that Shri C Subramaniam >vill 
not hesitate to stoop to any level to achievc 
his political ends.

With these words, I concludc.

tsft vdam  qdtf (Tntvhr): ir-sprr *r
ssfr % w rh r tftr p w  £

m  f*n?f«T v t  wr e m  *TT*r
f w  *r*rr «rr i vnsW r % *nr irartrr vt
STFJT ^  fw ftf «PC W*f P H K  VTHT I

wwsM* % 3rre ftrw  sNr *¥ tftr 
m fav sfcsr *f afr <*[1* far j u t  |  tc  
tjfir Pm< Pf *t t  PnWt wff

jftaT Pf  i t  ftr farfft #
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% ftp? ^ w t  wysr *rr ffcwr $ \ w m  

f t  w rt«W  f o r fa  t$n? *rt f t  **5 I t  q k  
<5* *  V f  * m  s f # N 5 t  f t
w w  %  f i r r t f t  f f  ft * w f t r t r  T n r a f l  q r  f W k  

tarn r ^  f t  t * t ? t  *n p $ *r $ r  t # -  $  i

#  <fcr arr?ft f t* * *  m « m  w w  « fa r c T  

^ t ? b t  p  i * r r  f *r * f T f  v t  s q ^ w r  ^  q r  

n^rrm nmr «ft  r r  mvrft srfw
tOT-T §*TT ’SfTftV I f iffT  * R f t  % W PTPZf

v * z  #  m  ftn rr «rr f tr  fa e rrf f t  f * r  
f r r  *  * t & *  ^  I q ?  * R I g * q r  3TPT t  *£ * •  
■m % w*rt Fbm^ % w? * t forr
grrrr rrt^ n s rtp f ^  <ft v f t  v f t  » ifW 7  t ?  ^ m ft  f. 
v f tr  aft f a r f a  £  TGPPt T O ?  %

* t  * * t  5rf<*fr T T  m v  Jfift f j p r  JT^n T £  * fr c

*  ?ft frpTT 1 1 f lV r s jr  * t  arrfVvr t t  £ r fs r ^ r. . ..— __ A. .̂. .. - _ .fi r>. _ _.̂ . . . ?n r> _*f * ( T  « m  b i ™ f  f  far ?fFT®j ♦
* N ? k  afr? * r t  * ^ r t  *st an t* 

* f t r  j i r s j m  t t  P f  t t  war *  *?p t

f a w f  f t  l a r m v v m  w t  f  s r t *  in m  
r m t  f *  i l

t  ^ m w r  |  f%  JT s r m  « f k  s te r *?  *  
w  ^rr^r #  w r f a r  f a w r r  * r t r  *nf«pp

W O T  STfT ^TKT t o  ?ft ’sm n ft I S H  ?ftT 

W »ft %  » H T P  T t  W P T  ??TT I Tjr^
% t o t r t  v t  * t f r  sret fff^ rr  ? t ^  arr 

ws®t ? f t  t  i 'T f ^ r  ^ } t  t t 'P t  n  ^ t  ? * m  
t  ^ t  anjt srf<PTt ^  t  ^  w?r

w *tr  f r o r r  *w  » r t  ?ft ift  «nf< rT
w m t m  ? ftr ^ w t t  v rtx r ^  v \ k  n ^ r r r ,  
<tHT m  %  ?fNr ? t  w n t ,  ^rr> *r fr -

« m r  f W m r  ? t t  « f t r  ?»r ? t #  i% >
f ^ i f n  q^r 5T f t , s t t w t  srwt ^ * r q r  cttttt ^ t  

i «srhrEj v t  5̂  firam? ^ t  5rr*r f ^  
^r%, f f f i  a p T w m w r i n f t ^ '  ^ ir  ^ f t  =«rrfH i

< P I%  *5TW T t  w  «P7% %  firtr 

4 N t  * f t  •P’ f t  ^ t t  I »fP T »T WCRT ^
4 w  5T|t ^  i t n r r  #®ft t t  m rsr *»^ t f ir a t
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w  n t  w w  *fai% #  t i t  f e p R r

^WV, wft vfejnf t prfinc ^
% ftnj fiRTPfr ^ t f  w t i ^ t  i t  wait
* W  QT V ?  < l ( f K  V t  ^W t *FT ^ 1%  f a n
Jrtff fTT?rr w ri^  i

wq% a^?r «ror t o  f a  fturr <sfK 
^  fatr *f * rm t vwrf t^ r ^ w k ysm  
* n m w T  g i t  w * i f t  f t to r  inpn
^TRRtT f  f t i  <iYu«5 ? f tW K  art* f t  WIT<TI 

TT WXVR v t  ^ r fh n T  ?t fV V R  VX̂ TT 

’* n f? t  i ??nft f t  $ t t  §  i

SHRI H. M. PATEL (Dhaodhuka) : 
Mr. Deputy-Speaker, Sir, first of all, I 
would refer to the points raised by Shri 
Sezhtyan and say, how greatful this House 
should be to him for his having drawn 
our attention to the fact that a certain 
amount of indiscipline— that is not what 
he called—but that is what it amounts to— 
has gradually crept in our administration 
and it is deplorable. It becomes particu-
larly deplorable when it enters the Finance 
Ministiy The lump sum provision and the 
use of contingency funds in the way in 
which they appear to have done can only 
be deprecatcd because they constitute really 
bad budgctttng I would not like to say 
more on this subject; it has ben discussed 
enough and I have no doubt that adequate 
attention will be paid.

MR. DEPUTY-SPEAKER : And the 
the Government has made amends.

SHRI H. M PATEL * What 1 feel 
very concerned about is the attitude of 
the Government and other Members of 
this House They look upon this as merelv 
technical errors, as if there is no substance 
involved I would only sound a 
note of warning that in financial 
matters, the piovisions of the Con-
stitution and the powers of this House 
are most important for the prcsenation of 
our democratic system and I hope that 
meticulous attention would be paid by the 
Finance Ministry to them. We have the 
President’s Rule in Gujarat and the interets 
that the Central Government takes in the



these could he settled by some agreement, 
why could they not proceed and nettle 
something in regard to the main project 
of the Narmada also? Could they not 
say “Let us get on with the business cm 
some basis" which would mean progress. 
Because, when we take up this project in 
hand, it is going to take not less than 
ten years to implement it. Yet, how much 
is Narmada's completion goinp to mean 
to the country, not only to Gujarat but 
to the country. 70 lakhs acres of hind 
would be provided with assured water 
supply. A few days back the Govern-
ment stated that 117 irrigation projccu 
are held up because of Inter-State river 
disputes. These 117 projects arc expect-
ed to irrigate also roughly 70 lakhs acres 
of land.

This one river project In Gujarat alone 
would mean 70 lakhs acres. Hie pro-
jects in Madhya Pradesh would menu 
another 30—40 lakhs acres of land. That 
shows how important this project is it 
is astonishing that a projcct of this im-
portance should be held up for o\ei 
nearly 15 years now . . .

MR. DEPUTY-SPF.AKER : What cnu 
the Gujarat budget do about it? It will 
come under Irrigation.

SHRI H. M. PATEL : 1 Mill point out 
what it can do.

SHRI PILOO MODY (Godhra) : You 
are doing the same thing today.

SHRI H. M. PATEL : I will confine 
myself only to the Budget and I will 
point out how in every way it is relevant

MR. DEPUTY-SPEAKER : The time 
factor also is relevant.

SHRI H. M. PATEL : I will not ex-
patiate more on that then, except to 
point out that the Narmada has as much 
water as the three rivers in the north, 
viz., Sutlej, Beas and the Ravi which carry 
as much water—and most of which is 
fortunately used as the Narmada carries 
regularly to the tea. I  hope that the 
conscience of somebody in authority 
would prick.
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I would like to refer to one other 
matter . . .

MR. DEPUTY-SPEAKER : And that 
should be the last

SHRI H. M. PATEL : Ail right. I 
would now refer to the question of edu-
cation.

SHRI PILOO MODY : Kindly, sit 
back and enjoy yourself.

MR. DEPUTY-SPEAKER : I wish I 
had the avoirdupois that yon have.

SHRI H. M. PATEL : Sometime back 
there was a question in this House and 
in reply to that question, the Education 
Minister had said that the Government 
of Gujarat had received the John Com-
mittee report. The John Committee re-
port was in regard to certain University 
problems. When he was asked how long 
it will take to give effect or take deci-
sions on the recommendations of that Com-
mittee, he said, T shall ascertain, but it 
will be done as speedily as possible.' We 
still do not know what has happened. 
And it is well over a year that the Gov-
ernment has received this report and no 
action is taken on i t  I do not know
why they should not take a decision
when they are taking decisions on matters 
like the new scheme of higher secondary 
education viz. 10+24-3. In regard to 
that too, the State is going ahead. Hut. 
here, I  think the absence of the Legislative 
Assembly is most fe lt The people axe 
definitely very much concerned about the 
implementation of this new pattern. The 
Government has taken a decision that it 
is to be implemented as from 1976. But 
the concern of the people arises from 
the fact that all the steps necessary to be 
taken before it is implemented have not 
yet been taken nor have they clearly in-
dicated what they intend to do and bow 
much money they propose to provide for
i t  I see nothing of that in this Budget
which would give one some assurance 
that there will be adequate funds. I see 
nothing in this Budget which would show 
that the vocational institutes in the re-
quired number will be provided. All

1896 (SAKA) Grants (Gujarat) 294
1974-75



affairs of Gujarat is adequately shown by But the number of such **u*«infp that

29J Supplementary Demands for MARCH 21, 1975 Grants {Gujarat) 292
1974-75

the virtual non-attendance on the Trea-
sury Beaches. No one seems to be particu-
larly interested in the affairs of Gujarat. 
Two hours have been given for this debate 
and each one of us has to finish within 
a few minites. It is not very easy to do 
justice to the problems that need to be 
raised; we can barely mention a few tacts.

I would like to refer to this report, 
for instance. In this report of the Presi-
dent’s Rule during 12 months, it is pointed 
out that they have raised the resources 
of the State to the extent of 34 crores. 
This is an important matter. Resources to 
the extent of Rs. 34 crores have been raised 
by methods which are barely correct. The 
people have no voice in this matter. It ma> 
be, to give an illustration, by increasing 
the electricity tariff. But where do the 
people have the chance of protesting against 
it ? Within these two hours ? Where else 
can they protest ?

15 boors.

It is said in this leport that the Gover-
nor, in his wisdom, called two meetings 
of the Members of Parliament of Gujaiat 
When were they called1 ? In March 1974 
and May 1974. Thereafter, he has been too 
busy to meet the Members of Parliament 
His predecessor, Mr. Shrimaa Narayan, 
held a number of such meetings But the 
important point to note in regard to these 
two meetings is this. The Governor never 
indicated what he thought of the various 
problems; whatever points were made what-
ever grievances were put forward by the 
Members of Parliament, were merely listen-
ed to: that was a l l ; he never indicated 
what he had in mind, what he would do in 
regard to the various problems which faced 
the State. In other words, this was an 
odd way of keeping demoratic contact 
which, even during President’s rule, it is 
Important that the Governor should do

It is true that there is a Consultative 
Committee of Parliament But how often 
has it met? You will find that it has not 
met often. Certainly, in that, a mass of 
information is furnished to us in reply 
to points raised by Members of Parliament

have been held is very limited. Today 
we have a meeting in the evening at 6.15. 
To consider what? Two pieces of legis-
lation: one, to amend the Panchayat Act 
and the other, about ground-watei. 1 do 
not know what is the urgency. But about 
the Panchayat Act, there is an urgency 
because they want to give to themselves 
a further period of time. They themselves 
say that it would mean seven months oi 
more in order to prepare for the elec-
tions for the panchayat. Now, 1 ask you 
this. Panchayats have been superseded. 
There are no district panchayats or taluk a 
panchayats for the last one year. Wbnt 
waa the administration doing during this 
period? Could it not have applied its 
mind to the preparations necessary to 
hold the elections earlier? Must they all 
be postponed along with the General 
Elections? I feel that this is a matter 
for great dissatisfaction.

I would then say that this report makes 
no mention of the progress of ia o  ot 
the most important irrigation projects in 
hand—ihe Kadana Pioject and the Dharoi 
Project. The Kadana Project is being de-
layed, but there is no mention of that 
It is supposed to be completed by a cer-
tain date, but it is not going to be com 
pleted by that dote; it is possible that 
another 12 months or even two years 
might be taken. Yet, there is no men-
tion of that, there Is no mention as to 
what sort of difficulties have arisen.

About the Dharoj Pioject, we know 
nothing except that they have com*> to 
some settlement about land But is that 
a proper indication of whether the pro-
gress is according to schedule? Is that 
taking the House into their confidence as 
to what exact work has been done during 
this period on these vital projects ?

1 am not referring to Narmada because 
that is something which is held up and 
there is no way of pushing It forward. 
It is true that recently a cunous decision 
was taken. Four small projects on the 
Narmada have been sanctioned lor Ma-
dhya Pradesh and four for Guiarai. If
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deal of preliminary action which the 
Government of Gujarat has not yet taken. 
Certainly they have got the programmes, 
schemes, etc., bu t until they are esta-
blished on tiie ground, the implementa-
tion or starting of this new scheme would 
be a great mistake. It would mean that 
we are introducing something to which
rightly great importance is being attach-
ed as a measure of educational rcfoim 
in a way in which it camfbt succeed. 
If you do not implement it in the right 
way, the people will lose faith in its 
soundness and yet it is a vciy worth-
while educational reform. It would be a 
great pity if the two streams that begin 
after the 10th standard are not adequately 
arranged, for the vocational institute* must 
be established on the ground. It is not 
enough to say that they will be established 
in the urban areas. It has to be remem-
bered that more than 50 per cent of the 
high schools exist in the villages and in 
every village it will not be easy to provide 
a vocational institute. Therefore, a great 
deal of thought has to be given to this 
matter.

I do not have enough time to sav 
anything more but I would finally urge 
that the Gujarat Government shoujd take 
the people more into its confidcncc as to 
what steps It has taken, what has actually 
been done, in fact on the ground, and 
what funds are going to be made avail-
able in order to see that it is capable of 
being properly implemented from 1976.

SHRI D. P. JADEJA (Jamnagar) : 
Because of limited time at m? disposal T 
will restrict myself only to the most seri-
ous problem that the State of Gujarat is 
facing. The nation is aware that Guja-
rat today is facing a very serious drought 
situation—something that the people of 
Gujarat have never heard of or could 
have never dreamt of and it is in this 
respect that I  would like to compliment 
the State Government fdr doing an appre-
ciable job based on limited available re-
sources. T mention this more because 
(he Government Is making a  serious

ough and it wlil not be 6bh> to help tfce 
State and through the State Government 
the people of Gujarat, to overcome this 
drought situation which in some part* of 
the State is so serious that you may 
soon have to not only ask for migration 
of cattle but even at men.

The figures given bow about the num-
ber of villages that are affected or the 
number of workers that are coming on 
scarcity work will not give the true picture 
of drought that Gujarat is facing. If you 
go into a greater detail to know how many 
villages have been facing this sort of situa-
tion for one year, two years, three years, 
it is only then you will know what parts 
of Gujarat are facing the situation more 
seriously. 1 mention this specially now 
bccause T have been asking the State 
Government for the last two years that 
what Gujarat requires today is the Drought 
Prone Area Development Board. Only it 
they have something of this soit oi the 
Scarcity Commissioner’s post is comerted 
into this Board’s Secretary’s post, the 
State will be able to know which are the 
aieas requiring moie assistance and which 
are the areas requiring a programme 
whereby the drought situation could be 
brought under control in that region

[ would also like to mention about the 
financial assistance that the Government 
of India arc giving to Gujarat to fight the 
drought situation. It is said that this is 
being debited to the Plan projects that we 
aie going to have in futuie. 1 would not 
like to be a party which is going today to 
make use of the finances of future pro-
jects in that State and later on the people 
of Gujarat made to suffer whereb) those 
plans will not be implemented because to-
day we are spending the finances which 
are supposed to be spent tor those plan 
projects only. I would like to know how 
many plan projects do we have which are 
labour-oriented? Most of our plan projects 
are not labour-oriented. And even the 
works which we are carrying on in the 
scarcity area today are not such as were 
going to come-up in those plan projects* 
And it is in this respect that I would like
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to draw the attention of the Central 
Government to thi* point. Unless they
give a generous aid, as they gave some
two years ago, something like about Rs. 
80 crores, this State o f Gujarat will not be 
able to survive this serious drought 
situation I say this because >n those plans 
there are medium and minor irrigation 
projects and these medium and minor
irrigation projects offer the only solution 
to save the country or that State or thal 
region from serious drought situation But 
in none of these areas do we find minor 
or medium irugation pioject coming up 
today Of course we are doing well
Government is making a serious attempt 
to give employ mcnt to as many as possible 
but they have not been able to implement 
these projects which are going to save 
this drought area for the future I would 
like to give an instance of my area 
Jamnagar is facing a very serious situation 
This city, with a population of three lakhs, 
ib finding much difficulty m having drink-
ing water today The summer has just 
set in We have another five months to 
go, before the monsoon rains can be 
available to us. This city may have to be 
evacuated. I know Government is thinking 
that something should be done But that 
something which they are thinking is onlv 
for this year Why cannot they think of 
something whereby this solution can be 
made permanently for the city** There is 
an irrigation project only thirty miles awav 
called the Und protect 1 request the 
Minister to take down that name That 
project is costing Rs 120 crores But 
this project is going to be a saviour not 
onlv for the city but for the entire drought- 
prone areas of that district T am not 
asking for major projects. But what T am 
asking is that the Government should eive 
some reconsideration because I know this 
project is not even included in the next 
five year plan I  would like the Ministet 
to give serious thought to this Und pro-
ject and include it in current budget.

The State Government will have to eive 
an account of how many water tankers 
are available in the State. I know in mv 
area the figure of the number of water 
tankers Is quite big But when you go to

the area you will find that half of them 
are not working. 1 don’t  know why they 
cannot be repaired. Instead of giving 
this or that figure, let us now pay our 
attention to satisfy the people who are 
today suffering from want of water.

Next to Jamnagar city a serious situation 
has come about w a small town Bedi port 
which is having a population of 15,000. 
This city depends upon the municipality tor 
watei But not a drop of water lomes to 
this township from the municipality What 
is the reason? The reason is, theie is no 
pressure in the pipeline to bring water to 
the village Sometimes what we find it, 
at 12 O’clock in midnight they po to dig 
up a pipeline which is bringing water.
1 don't blame them for doing this The 
SRP has been brought in there to prevent 
the people from taking water from this 
pipeline How do you expect people to 
remain calm when not a drop of water is 
available anywhere in the vicinity7

It is these types of places I  would like 
the State Government to be more cautious 
about when they are thinking of giving 
scarcity relief.

One more point which I would like to 
add here is this The Government are giv-
ing implements to the scarcity works for 
the labourers But, today, the State is fac-
ing a shortage of implements I do not 
know why The workers are asked to bring 
their own implements with them if they 
want to go for the scarcity work. What 
is the result of this? It is only the up-
per class workers who can go to the work. 
I find that genuine workers who really need 
the help, the wages etc, are not abte to get 
that for going to these works. Implement 
is the first thing that Government will have 
to provide to these workers in that area.

In the end, J would request the State 
Government to formulate a scheme where-
by they can give subsidised food and sub* 
sidised grass to the scarcity-hit areas It is 
this class of people who really need food 
in the State. So , we have to do some-
thing during this period I  am sure that 
Government has seriously taken note of thp
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entire situation and they will try to see 
♦hat this poor class of society is helped.

SHRI K. S. CHAVDA (Patan): Mr.
Deputy-Speaker, Sir, there is unprecedent-
ed drought this year in the State of Guja-
rat. Out of a total number of 18,604 vil-
lages, the Government have so far declar-
ed scarcity and famine hit areas in 11,694 
villages. Government has opened more 
than 4,130 relief woiks as on 1st March, 
1975. That means only about 5,000 vil-
lages will get relief work. What about the 
remaining villages? Government, on the 
one hand says that no relief work will 
suffer for want of funds nnt>, on the other 
hand, it does not open relief works in these 
7,000 villages. During 1972-73, drought, 
Government of Gujarat spent Rs. 94 crores 
on relief works out of which Rs. 82 crores 
were given by the Government of India 
as central assistance Government say that 
drought in Gujarat is worse this year than 
in 1972-73.

SHRI PILOO MODY : Worst ever.

SHRI K. S. CHAVDA: Therefore, Govern-
ment should give more central assistance 
for relief works. When I raised this question 
while speaking on the General Budget 
debate, the hon. Minister, Shri Subramaniam 
said that only Rs. 4.5 crores as Central as-
sistance is given and die rest will be given 
as plan advances.

Sir, there is no representative Government 
in the State of Gujarat and voice of Shn 
Sarin or Shri Sataravala is not heard. 
After all, they are government servants. 
That is the reason why the Opposition 
Members here just now are also saying that 
the people of Gujarat demand early elec-
tions of Legislative Assembly in the Gujarat 
State.

So far as water scarcity is concerned, 
there are several villages and several towns 
in the State of Gujarat which are suffering 
a great oeal of hardship or suffering in 
getting water. So, Government should pay 
special attention to solve this problem on 
a war footing and on a priority basis. Then 
is another problem also regarding fodder

for cattle. Several cattle are dying every 
day in the State of Gujarat The cattle 
owners say that if the fodder it not made 
available to their cattle, then they will all 
hand over the cattle to the State of Gujarat

So far as foodgrains demands of Gujarat 
are concerned, only about 30 to 40 pei 
cent is met by the Central Government. 
In a nutshell, the Government under 
President's Rule has miserably failed to meet 
this situation. The drought situation can 
better be fought by the representative 
Government 1 ga"e a call attention notice 
on the 10th regarding the silent and peacelul 
procession on 6th March led by the veteran 
leader, Shn M<>iaiiioli,u Desai to Raj 
Bhavan in Ahmedabad to present a citizens’ 
mandate to the Governor of Gujarat de-
manding early elections to the State Assem-
bly, civic body ana pancbayats in Gujarat,

If elections are held in Gujarat then 
there will be 182 MLAs including the Mini-
sters headed by the Chief Minister, 19 
District Panchayat Presidents and 119 
Taluk Panchayat Presidents to fight the 
drought situation there. Therefore, the de-
mand of the people of Gujarat is that the 
Government should tell the Election Com-
mission to announce the time-scheoule of 
election of the Legislative Assembly within 
two to three days. If it is not done then, 
1 think, the people of Gujarat will teach 
a lesson to Government of India and the 
ruling party.

So far as the problems of Scheduled 
Castes and Scheduled Tribes are concerned 
the Minister said in his speech that Govern-
ment has undertaken special programmes 
and the rate of scholarships for the Sch-
eduled Castes and Scheduled Tribes students 
has been increased. In this connection 1 
would like to say that in the scheme of post- 
matric scholarships it is now mentioned that 
students who are in full employment will 
not be eligible to receive any scholarship. 
Up till now they were entitled to scholar-
ships but now it is being stoppped. Secondly, 
the Scheduled Castes and Scheduled Tribes 
students are not awarded scholarships for 
training courses like Air Craft Maintenance 
Engineer's Course, courses at Training 
Ship Dufferin courses of training at the
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Military College, Debra Dun, courses 
at Pre-examination training centres of 
all-India and State levels and trade 
courses at the Industrial Training In-
stitutes. Further, now only two children of 
the same parents/guardian will be entitled 
to receive scholarships Over and above 
that the means test which was not appli-
cable to scheduled tribe students earlier is 
going to be applied now

According to the budget speech of the 
Minuter ot State Government has ako 
taken various steps for removal of un- 
touchability In this connection I may say 
that only a State level Committee has been 
appointed and only one meeting of that 
Committee has so far been held In the 
same way there is State level Advisory 
Board regarding welfare of scheduled castes 
and scheduled tribes but no recommenda-
tion of this Board has so far been im-
plemented by the Government I  am happy 
to know that the Government is going to 
set-up a  H&njan Development Corporation 
for the socio-economic uplift of the sche-
duled castes May I know how much 
amount is provided for this Hanjan Deve-
lopment Corporation during 1975-76

SHRI P G MAVALANKAR (Ahme- 
dabad) Mr Deputy Speaker, Sir, the 
Presidents Rule m Gujarat has been now 
going on for more than one year It is 
very sad that such a State as Gujarat 
which has lot of potential for industrial 
development, a flair for democratic pro-
cesses and is also taking strides towards 
economic expansion and educational oppor-
tunities should be denied the basic right 
of popular Government and an elected As-
sembly The Adviser to Governor, Shn 
Sann, earlier this month in a speech at 
Baroda said that the President's Rule it 
not undemocratic. He also said that Pre-
sident’s Rule is not a care-taker Govern-
ment Of course, it is not a care-taker Gov-
ernment Constitution has provided that 
whenever the constitutional machinery in a 
particular State breaks down there shall be 
President’s rule But may I ask whether 
Constitution provides for President's rule for 
a continuous period even when there is no 
emergency ana no law-and-order abnor 
tnalcy 9

Sir, the whole point is that if Presidents 
Rule is continued beyond the necessary 
minimum—and, I submit, the Consti-
tution provides only for the necessary 
minimum period, not a day longer, not a 
minute longer— then it is absolutely clear 
that there is the danger that the continu i- 
tion of President’s Rule leads to the 
growth of officialdom, it leads to all kinds 
of bureaucratic practices taking deeper roots 
in the soil and this is against the spirit 
and tetiets of democratic functioning in 
This country Therefore Sir, it is no use 
saying thit it is not a  care-taker 
Government, that it is not an undemoratic 
Go\ernmcnt, that it »  being continued as 
per the wishes of Paihament and there is 
a Consultative Committee and so on Sir, 
the Consultative Committee has met only 
four times in the past year, and met for 
two or three hours each time and not 
many points were discussed If this is 
the land of Parliamentary consultation 
which he (Mr Sann) thought of, I do not 
know what kind of Government under 
Presidents Rule he is thinking of The 
basic point is that Presidents Rule should 
not be  continued for more than what is 
absolutely essential Sir, Gujarat is al 
ready suffering because of inadequate and 
poor Pasliomentary representation Not 
only that we are few m numbers, but, the 
people from Gujarat who have been m 
Parliament are not able to focus the
attention of the Centre on vital problems 
and projects of Gujarat for many years 
The further point is that nobody from 
uujarat is m the Cabinet Nobody from 
Gujirat is a full fledged Member of the 
Union Cabinet Therefore, Sir, already 
we are suffering in terms of inadequate 
Parliamentary representation, inadequate re 
piesentation in the Cabinet and added to 
that, comes this additional injury and in-
sult Sir, for more than one year, my
people and my State have been denied the
legitimate right of a  democi atic Govern 
ment and a popularly elected Legislative 
Assembly in their State Therefore, I sav 
that we must ask for elections to be held 
urgently It is a crucial issue

Sir the Congress (O) is perhaps going 
ahead with its plan for a popular movement
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in Gujarat for early elections I  do not jknow 
how far it will succeed, after all, the point 
re, and let us be frank about that aspect 
also, that people are by and large apathetic 
when it comes to resisting authority. U 
needs an extraordinary situation or it re-
quires an extraordinary pull to bring out 
the entire mass of people from their apathy, 
trom their sleep, and mobilise them and 
make them work and fight for certain basic 
and fundamental righto. All the same 
fcii, I wish that the Congrcss(0)’s move-
ment will turn out to be a more genuine 
and a popular and a wide spread move* 
nisnt. But, the point is, apart from the 
elections to the Gujarat assembly, why is 
the by-election in Broach, in South Gujarat, 
not taking place? Sir, it is unfortunate that 
one of our colleagues died last year, the 
late Shri M. B. Rana. It is nearly one 
vcur. But, there is no by-election. When 
the President became President, I am re-
ferring to Shri Fakhruddin Ali Ahmed only 
by way of illustration and I am not going 
into the details, a vacancy arose in Barpeta 
and the by-election was held there. But. 
in regard to an event which had happened 
before that, there is no by-election. Cer-
tainly, South Gujarat is not faced with 
drought. Most of the areas which aie 
faced with drought are areas m Saurash- 
tra, in Kutch and in North Gujarat. But, 
South Gujarat is absolutely free, happily 
and fortunately, from scarcity and drought. 
But, there is no by-election in Broach.

Sir, another important point is about the 
question of scarcity expenditure. If you 
take this scarcity expenditure, you will find 
that in 1974-75, the amounts provided for 
scarcity relief were as follows. Rs. 37,70 
crores were provided for, were budgeted for 
expenditure on scarcity. If you add to that, 
Rs. 10 crores which we got for seeds and 
fertiliser, as short term inputs, from Gov-
ernment of India, that comes to Rs. 47.70 
crores. If you add to that the amount of 
gs. 4.25 crores as DPAP (Drought Prone 
Assistance Programme) assistance—I am
glad that the DPAP assistance has come 
without the conditions of a matching grant 
from the State—plus Rs. 9.89 crores as 
advance plan assistance, the total comes to

As. 61.84 crores. Out of it, you will have 
to substract Rs, 4.55 crores on account of 
the provision as per the Sixth Finance Com* 
mission’s recommendation. Now the point 
is that scarcity operations began frpm 1st 
September, J974 and already Rs. 56 cix>jre» 
Jbave been spent. Out of this Rs. 56 crores. 
Central assistance is roughly about Rs. 24 
crotes. So, the rest has had to be gjpent 
by the Guiarat Administration. Now, if 
you take 1975-76, in this year’s Budget 
alone. Rs. 11.60 ciores have been provided 
undui non-plan and Rs. 15 crores under 
scarcity plan. This mqkes up 4 total of 
Rs. 26.60 crores. Add to this, Rs. 6 crores 
for DPAP assistance. This makes up a 
total of Ks. 32.60 crores. Is that an ade-
quate amount? That is my point. I would 
like the Minister to ieply to these specific 
questions. Is that an adequate amount in 
your opinion? Is that adequate for meeting 
the challenge of drought and scarcity which 
you yourself say is so grave that yon can-
not have elections and that you must go 
to (he people and relieve their misery first? 
But relivcing misery how? With what? 
With mere words or with solemn assu-
rances in Parliament or with active and 
concrete financial assistance which will 
come fiom here to the people in Gujarat? 
It should not be forgotten that this parti-
cular scarcity situation is going to last till 
at least the end of the monsoon tbis year. 
jThcrefore the amount will have to be much 
larger than what was available last time.

Next, I want to invite the attention of 
the Hoi^se tp a report published in the In-
dian Express on 15 February 1975. It is 
by Suipan Dubey. The heading of the 
report reads: Centre to underwrite deficit 
in UP Budget. You >fr. Deputy Speaker, 
wete telling us ye$ter<j$y about the impor-
tance o; this Parliament acting as a kind p f 
guaid and watcji on the executive irregu-
larities. This particular repot t  says:

‘The Central Government is to under-
write the entire current year budgetary 
deficits of Uttar Pradesh and Bihar. . . 
The Government’s partiality to UP and 
Bihar, both of which are politically vital, 
has come in two stages. The first was 
quietly to allow them overdrafts con*
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trary to its earlier instructions to the 
Reserve Bank of India and contrary to
the advice of the Finance Ministry.........
the added burden on the Centre’s own 
budget from these two States will be oi 
the order of Rs. 150 crores. The Gov- 
eminent has already sanctioned Rs. 50 to 
Rs. 60 crores of drought relief to affect-
ed States contrary to the recommenda-
tions of the Finance Commission”.

My only point is that if the Centre can 
underwiite the deficits of UP and Bihar, 1 
do not know why the Centre cannot do 
either of these two things for Gujarat: write 
off the advance plan assistance amounts 
provided in the budget: or, if you cannot 
do that, at least shift it to 1976-77 and 
onwards. Next. I want to draw the atten-
tion to taxation by notification. I do not 
know what is your ruling. Mr. Deputy- 
Speaker, My friend Mr. Chavda raised that 
point. Even if it is constitutional, is it 
propei? It is a question of propriety. They 
get as much as Rs. 34 crores in a full 
year. The Gujarat Government is in need 
of more money and because various laws 
provide in their schedules that certain 
things can be raised upto a ceiling approv-
ed by the legislature, they have done it: 
Is it proper? I hope you will give some 
guidance later on, if need be.

Now, Sir. the Explanatory memorandm of 
the Gujarat Budget for 1975-76, on page 
4, under revenue expenditure in 1974-75. 
says that there is a decrease of Rs. 105.38 
lakhs which is due to a ban on taking up 
new works on roads and bridges as an 
economy measure. On the other hand, in 
another place, it is said that this is the year 
in which drough has been severe in 12,000 
villages out of 18,000 villages in Gujarat 
The vote on account for expenditure of the 
Government of Gujarat for 1975-76 says, 
(Demands No. 66, page 8) that an addition-
al provision of Rs. 210 lakhs under re-
venue section and Rs. 160 lakhs under capi-
tal section will be required for scarcity 
works. In 1974-75 when there was serve 
drought in Gujarat there was a baa on 
new works on roads and bridges and a

sum of Rs. 105.38 lakhs was surrendered 
In the same breath in 1975-76 the Gujarat 
Administration has provided for the same 
kind of thing Rs. 370 lakhs. I want to 
know whether that ban had been lifted. 
During the president’s rule for the whole 
year 1974-75 there was a fall in revenue lo 
the tune of several lakh ; there was also 
a fall in expenditure. From all this you 
will see that the Oujarat administration re-
quires to be given more financial assistance.
I hope the Sixth Finance Commission’s re-
commendations would be put aside. This 
is what the Former Chief Minister Shri 
Ghanshyam Bhai Oza and your own party 
President Mr. Madhavsinh Solanki have 
also publicly stated and demanded.

The Second Pay Commission, the Desai 
Commission, have recommended some 
different grades for employees of the State 
Government. The leport was presented on 
13-2-1975. This budget makes a provision 
for it of only Rs 10 crores; but it is going 
to be nearly Rs. 25-30 crores. Where is the 
money going to come? I will not mention 
Narmada project because Mr. H. M. Patel 
has already mentioned it The height of 
530 feet for the dam at Nawagam must be 
looked into carefully by the tribunal. The 
V. V. John Committee report must be given 
out soon, whether the Government accepts 
it or not. I now come to zila and taluka 
panchayats. There is talk of nomina-
tions.

That is a dangerous practicc. Don't let 
the nominations come in the place of elec-
tions for Panchayats of talukas and zila 
levels.

The textile labourers in Ahmedabad are 
in difficulties and the textile industry is 
also facing a lot of crisis. I hope, there-
fore, these matters will also be looked into.

Wc want central assistance in more ways 
for the Ahmedabad Municipal Transport 
Service, but that also is not being given.

Then, about the Panch Mahals. I am 
sorry, my friend Mr. Piloo Mody is not 
here. This is a very alarming point. In 
Panch Mahals, there was a clash between 
Adivasis and the Police because of a
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minor incident of a theft of one buffalo 
and the Police could not find the buffald 
alive; they found the bones and the re-
port says that because of the dire condi-
tions of scarcity, the Adivasis, perhaps, are 
the buffalo flesh r These are the difficulties 
and these are the lessons of Panch Mahals 
in the midst of acute scarcity in Gujarat 
Therefore, I hope the Budget provisions 
will be augmented ''nd the people of Guja-
rat will be up lilted from their miseries.
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THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUJKHERJEF) Mr 
Deputy Speaker, Sir, I am grateful to the 
hon Members who have taken part in the 
divcusMon on Gujarat Budget Sir, I agree 
with the hon Members that it will be 
more appropriate it the Budget and other 
financial legislation should have been taken 
on the floor of the House of the Gujarat 
Assembly instead of having a discussion 
ht re By and large, we have not got the 
opportunity to give that much of tune and 
attention which it deserves In this connec-
tion, 1 would like to spell out one or two 
pcnts which have been mentioned by 
mam hon Members particularly regard 
mg the election A resolution for extend-
ing the President's Rule was brought be-
fore the House Hon Members had the 
opportunity of discussing that issue too 
I he Home Minister also explained the
position which I would like to reiterate 
It is like this “In view of the extreme 
situation which 1$ prevailing there regard-
ing scarcity and drought, practically the 
entire State administration is to be en-
gaged in the relief works and other mea- 
‘ures As a result of which it may be 
said perhaps this present time is not con-
genial * I would like to reiterate the as* 
&urance which has been given by the hon 
Home Minister that he would take the 
earliest opportunity to hold the election in 
the State and to see that people's repre- 
sentutnts get the opportunity of running 
the State administration m the State it-
self In this connection, I would like to 
point out one more aspect which has also 
been highlighted by some of the hon Mem-
bers about the assistance recommended b y  
the Sixth Finance Commission for the na-
tural calamities When they went into this 
aspect of this question, they had ascertained
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the view points from die various States. 
Not only the memoranda, other things 
were also presented before them. In their 
wisdom, after reviewing the entire position 
in its perspective, they arrived at this deci-
sion. In the report itself, they had spelt 
out so many reasons why they have arrived 
at this type of decision. Our experience 
has been, almost without exception in every 
State that the assistance given in the form 
of drought relief, flood relief etc. has been 
spent on ad hoc purpose and no substan-
tial developmental work has taken place 
by investing that money. < The result is, 
money has been spent without correspond-
ing results having been yielded. Perhaps 
because of that and other reasons, the 
sixth Finance Commission has decided that 
this should be treated as part of the nor-
mal plan development. This point has 
been discussed many times on the floor of 
the House and during the general discus-
sion on the budget, the Finance Minister 
also expressed his viewpoint on this

SHRI H. M. PATEL : He says, the 
Finance Commission went into this and 
has said that the money previously spent 
on famine relief was not resulting in deve-
lopment Is that any reason for not pro-
viding enough money for relieving the 
distress of the famine-stricken people 7 If 
you require Rs 50 croies and only Rs. 4- 
1/2 crores are provided where is the icst of 
the money to tome from 7

SHRI PRANAB KUMAR MUKHER-
JEE : I did not dwell on the aspect whe- 
there the quantum is adequate or not. I 
only referred to the point as to how far 
It has been linked up with developmental 
programmes So far as Gujarat is con-
cerned, as per the recommendation of the 
Finance Commission, Rs 4 croies was due 
to the State But because of the dimen-
sions of the problem, it was thought that 
this sum was not enough to cover the 
entire area and Rs. 6 crores were given in 
addition to the drought prone area pro-
gramme. Rs. 15 crores have been given 
as plan outly. Rs. 116 crores have been 
earmarked for the 1975-76 budget. It Is 
not that adequate money will not be given

for famine relief or lor other types of 
natural calamities. The question is bow 
that is to be spent and whether it is to be link-
ed with the developmental aspect. Even there 
tt|e question may arise whether this much 
ot money is adequate. Perhaps it is not 
enough, but the question is whether we are 
in a position to spend more. My conten-
tion is, whatever has been possible for tho 
Government of India to spend on this, they 
have taken care to spend it. During the 
genera! discussion, it was said that a eons* 
tant review is being made of issues like 
this.

The question was asked as to what ts 
the actual programme of drought relief 
1 will give some figures Here too periodi-
cally a review is made, sometimes even 
from week to week. For Instance, the 
number of villages declared as scarcity- 
affected was 11,988 on 8-3-1975. The 
figure was 12,140 for the week ended 
15-3-1975. 152 villages had been brought 
within that scheme For the week ending 
8-3-1975, the number of productive works 
was 3516; and the number of other pro-
ductive works was 1058 for the week end-
ing 8-3-1975 and 1057 for the week end-
ing 15-3-1975. For the attendance on pro-
ductive works, the figures are 4,93,904 and 
5,10179 and attendance on other relief 
works—total taken together—would come 
to 7,08, S3 7 and 7.26,798 for the respective 
peilods The number of persons on cash 
doles ■was 45,^16 and the number of 
villages being supplied water by tanker* 
was 245 and by bullock-carts it was Rs. 25. 
The number of old wells deepend during 
the current scarcity was 572 and the num* 
ber of wells dug during the current scaicity 
was 80

16 hrs.

SHRI H. M PATEL : In these 243 
villages. . .

SHRI PRANAB KUMAR MUKHER-
JEE : I do not claim that all these can 
take care ot the entire scarcity atea. There 
are limitations and with the limited re-
sources, with the constraints, we have to 
work and within the limited situation it



is being attempted to give relief a* much tflR DlEP UTY-SPE AKER It will not
as possible b* possible for him to give it now Na-

turally when you have brought it to his 
ftpjnrflmg the financial allocations, Mr notice, he must look into it 

Mavalankar has pleaded that Government
of India should spend more money on it SHRI PRANAB KUMAR MUKHFR-
So far as the relief part is concerned I JEE Mr Dtnen Bhattacharyya, while 
hbve already tried to explain the position making observation suggested one big 
So far as the Central assistance to the an- thing I do not know whether there is
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nual plan allocation is concerned, he is 
aware of the fact that this year Government 
of India has decided to limit the plan assis 
tance to the annual plan m the order 
which it was in the last year Therefore, 
in that category, Gujarat State has also 
been provided with assistance to the extent 
of a little over Rs 32 0 crores from the 
Central Government It is m the order of 
the assistance as it was given in the last 
year But in spite of that it has been pos 
sibie for the State Government to augment 
its resources and as a result of that, some 
slightly better allocation will be made in 
the annual plin of the Gujarat State for 
the current year

SHRI P G MAVAIANKAR Arc the 
Government ready to write off the advance 
loan given or at least postpone the repay 
ment till 1976 77 ’

SHRI PRANAB KUMAR MUKHfcR 
JEE This question requires a good deal of 
consideration It u, not possible for me to give 
offhtnd on the floor of the House whc 
thcr the amount will be wntten off or w he 
ther the Gcntrnment will take decision 
It dej>ends on the situation which will pre-
vail then It will require % good deal of 
cxercise also

SHRI P G MAVALANKAR There 
were certain deficits m Bihar and Ultar 
Pradesh where this was allowed Indeed, 
the Centic is underwriting these slate 
deficits

SHRI PRANAB KUMAR MUKHER 
JEE You have quoted something from 
the newspaper I do not know whether 
it is correct or not This is the first time 
you are bunging this my notice It will 
not be fair on my part to make any com 
ment on this

any precedent that the budget is placed 
before the Consultative Committee The 
whole object of the Consultative Commit-
tee attached to the Home Ministry, parti-
cularly when the State is under President’s 
rule, is to help the Parliament and the 
Central Administration for the legislation 
and to keep in rye on the affairs of the 
Stite concerned But I do not know whe-
ther in any other Committee the budget 
is being placed before it is being placed oa 
the Table of the House Even when the 
budget w is placed on the Table of the other 
House I had to tender an apologv for 
hiving placed it first on the Table of the 
Rajya Sibha I do not know what would 
have been my fate if I had placed the 
budget before the members of the Con-
sult itive Committee

Regarding the two or three projects 
which have been mentioned by Shri Patel 
and ccrtun other hon Members I would 
like to emphasise that it is not the desire 
of the Government to ignore or neglect 
the interests of Gujarat State bj entering 
into limned agreements on the Narmada 
w ter» In order to expedite the projects 
which lit on hind a limited agreement 
was arrived at by the concerned State 
Governments and it is without prejudice to 
the award to be given by the *lubunal 
which I am sure, will be to the full satis-
faction of the Government of Gujarat 
Perhaps it would not be wise to take the 
stmd that is there is no popular govern 
ment there so even developmental projects, 
like major and minor irrigation projects, 
will have to wait till responsible govern-
ment assumes power and clears them The 
speedy development of the Sute could not 
have been helped by such an attitude

Coming to industnal development while 
presenting the budget I  have tried to



highljght certain areas where there has been touched by the Minister. So fax as
the labourers engaged in famine relief work
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been improvement, so far as industrial 
climate of the State is concerned. I t  hat 
been possible to generate more power with 
the commissioning of the two new units, 
one in the middle and the other at the 
end of last year. Therefore the industrial 
position has been improved. Undoubtedly, 
there are some difficulties. Even within 
the State there is some sort of regional 
imbalance and ill-balanced development, as 
mentioned by the hon. Member represent- 
ing Kutch. He has highlighted the mise-
ries and sufferings of the people of Kutch. 
Similarly, the difficulties in Saurashtra area 
have been highlighted by another member. 
It would be the endeavour of Government 
to see that balanced development takes 
place not only between States but also 
within the States. If  there are any back* 
ward areas in a particular State, it would 
be our endeavour and serious effort to see 
that balanced development takes place in 
those areas.

SHRI PILOO MODY : It has been 
your serious effort for the last 27 years.

SHRI PRANAB KUMAR MUKHER 
JEE : We have done something for the 
last 27 years and we hope to do some-
thing more in the next 27 years.

SHRI P. G. MAVALANKAR : All by 
you alone ?

SHRI PRANAB KUMAR MUKHER-
JEE : We hope to.

SHRI PILOO MODY : Every man has 
a right to hope. Go on hoping.

SHRI PRANAB KUMAR MUKHER-
JEE : Every man has a right to frustrate 
other's hopes also.

I hope the State administration will also 
look into those points and the require* 
ments of those areas; particularly, the re* 
quirements of Saurashtra and Kutch wilt 
be taken care of. I think I  have covered 
most of the points.

SHRI NATWARLAL PATEL: I have 
made an important point, which has not

are concerned, they are not getting even 
Rs. 3.80 per cent of them are getting 
only Rs. 2 after doing work for eight 
horns. Have you made any arrangements 
for them ?

SHRI K. S. CHAVDA: It is said that 
the Government Is going to set up a Hari- 
jan Development Corporation. I want to 
know how much money has been provided 
in the budget, because I am unable to find 
anything.

SHRI H. M. PATEL: The Minister has 
disposed of all our problems In 16 minu-
tes. I referred to education in my speech. 
He has not considered that at all. The 
Government of Gujarat should not wait un* 
til the elected Government comes into 
power in order to proceed with many sche-
mes relating to education.

1 referred to the V V. John Committee’s 
report which has been with the Govern-
ment for nearly 12 months now. They have 
not published it. They have not taken any 
decision on it on the ground that this is 
a matter for the elected Government. Just 
as, he said just now about the Narmada 
project, that we need not hold up all deve-
lopment, I would urge very strongly that 
the Government now functioning should not 
hold up any matters relating to education.

SHRI D. P. JADEJA: I had mentioned 
about Drought-prone Area Development 
Board. Nothing has been said about that.
I also mentioned about supplying subsidised 
foodgrains and fodder to the labouters 
working in the scarcity areas.

SHRI P. G. MAVALANKAR: I men* 
tioned specifically the problem of the 
A.M.T.S. The Government of India had put 
a special levy on petrol and had promised 
that the public transport system in four 
important metropolitan cities of the country 
will be given assistance. Calcutta, Bombay, 
Delhi and Madras have accordingly been 
given such assistance. Why is it that 
Ahmedabad which is the fifth or the sixth 
largest city in the whole of the country is 
denied this right of getting assistance for



augmenting its fleet and depots’ In 1975- 
76 the amount required is Rs 2 5 crores 
Will he kindly reply to this point also9

SHRI PRANAB KUMAR MUKHER 
JEE So far as the point mentioned by the 
hon Member, Mi Mavalankar, is concct- 
ned, he himself has answered it It is the 
decision of the Government to give assis 
tancc only to four cities Ahemed ib id does 
not come in Until the Governmbent changes 
that decision and extends it to further areas 
how could Ahmedabad be brought within 
the purview of that n Therefore, it is not 
a matter to be dccided here and now

Recording other points I have already 
mentioned m my Budget speech and the 
detailed statement Those points ha\e al-
ready been covered

SHRI K S CHAVDA I specifically 
asked What is the amount piovided foi 
the Hatijan Development Corporation f  He 
is silent on that Why is the Government 
giving f »lse promises to the Scheduled Caste 
and Stheuultd Tribe people of Gujarat 0 
You kindlv ask the Minister

MR DEPUTY-SPFAKER How can I 
ask the Minister 9 It is iipto him If he dots 
not satisfy yon there are other me'ins open 
to jou Whit can I do about it >

f know what I am doing Don’t be in a 
hurry You are in safe hands If you pro 
ceed in the right w n vou will find that 
you arc in the safe t of hands But if you 
try to trip me you cinnot get round me

SHRI PRANAB kU M \R  MUKHFR 
JFF- I have no such intention

MR DFPUIT-SPFAKER I will put the 
Demands on Account to vote In this con-
nection I would like to say in advance so 
that wc can proceed expeditiously that Mr 
Mavalankar has written me a letter saying 
that he would like to make some observa-
tions on the Appiopnation Bill on the De-
mands on Account He has given certain 
points Mav I tell him that it ts the practice, 
the convention, m this House that we do 
not discuss the Demands on Account at all 
far less the Appropriation Bill on Dempnds
11 LSS|75— 11
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on Account for the simple reason that these 
are only very temporary grants given to 
the Government just to carry on and the 
Government also is expected to give an 
assurance that they will not undeitake any 

new service under the Demands on Account *> 
Therefore, it is a formal matter The regular 
Demands for the whole year will be coming 
and he could make these points then Don’t 
insist on this here

With regard to the Supplemental y De-
mands I think, the Speakei made an an-
nouncement this morning that in response 
to the points made by Mr Sezhiyan and 
other hon Members, the Government will 
withdraw Demand No 49 by issuing Cor-
rigenda to this In this connection, I have 
got some paper from the hon Minister re-
lating to the Appropriation Bill which will 
be in the nature of Corrigenda to that Bill 
We will accept them Therefore, when I put 
the Supplementary Demands to vote, I will 
not mention the Demand No 49 at all 
It will not be there

SHRI PILOO MODY You say ‘demands 
with corrigendum*

MR DEPUTY SPEAKFR That is to the 
Appiopnation Bill If the Demand is not 
voted it will not go m the Appiopnation 
Bill

There are cut motions 1 will put them to 
the House Mr Chavda do you w«mt your 
cut motion No 1 to be put separately ?

SHRI K S CHAVDA Yes

SHRI P G MAVALANKAR I would 
like to combine my cut motion No 3 with 
Shri ( hat da s cut motion No 1

MR DEPUTY-SPFAKER It cannot be 
done

SHRI P G MAVALANKAR Then my 
cut motion No 10 maj be put separately

MR DEPUTY-SPEAKER The question
is

“That the Demand for Grant on ac-
count under the head Elections be 
reduced to Re 1
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{Failure to hold early elections of Mahajan, Shn Y S 
the Legislative Assembly of Guja. MahaM>, Shu V.kram 
ratfl)]"

The Lok 'iabhii di\idtd 
Division No 9]

116.25 hn.
Division No 9]

AYES

1 Bhattacharyya, Shn S P
2 Chandrappnn, Shn C K
3 Chavda, Shn K S
4 Gowder, Shn J Matha
5 Joarder, Shn Duiesh
6 Movalankar, Shn P G
7 Mody, Shn Pdoo
8 Paimar, Shn Bhaljibhai
9 Patel, Shn H M

10 Roy, Or Saradish
11 Sezhiyan, Shri
12 Somasundaram, Shn S D
13 Shakya Shn Maha Dccpak Singh

NOfcS
Ambc h, Shn
Banerjee, Shnmati Mukul
Barua Shu Didibrata
Chatuivtu Shu Rohm Lai
Chhotey Lai, Shn
Darbart Singh Shn
Das Shu Anadi Chit in
Dc&a> Shn D D
Dhamankar Shn
Dincsh Stngh, Shn
Doda, Shu Hualil
Dumada, Shu L K
Dwtvedi, Shn Nageshwar
Ganga Devi, Shnmati
Gautam, Shn C D
Gopal, Shn K
Jadeja, Shn O P
Kasture, Shri A S
Lakshmi k anthamma, Shnmati T

Majhi, Shn Kumar 
Mandal, Shn Jagdish Narain 
Mandal Shn Yamnna Prasad 
Mirdha, Shn Nathu Ram 
Mohsm, Shn F H 
Murthy, Shn B S 
Negi, Shn Pratap Singh 
Nimbalkar, Shn 
Pamuli, Shn Panpoornanand 
Pandey, Shri R S 
Pandey, Shn Tarkeshwar 
Pandit, Shn S T.
Patel, Shn Arvmd M 
Patel, Shn Natwarlal 
Patil, Shn knshnarao 
Patil, Shn T  A.
Pcje, Shn S L 
Righu Ratnanh Shn K 
Rao, Shu P Ankini.cdu Piasada 
Roy Shn Hishwanoth 
Rudia Pratap Singh Shn 
Salve Shri N K P 
Sannnta Shn S (
Sanghi Shri N K 
Sanglnni Shu
Si the Shn \  istnl 
Savitri Shyam, Shnmiti 
Sethi, Shn Aijun 
Shall-mi Shn Chandra 
Shankaranand Shu B 
Sharma Shu Nawal Kishore 
Shukia, Shn B R 
Sinha, Shn Nawal Kishore 
Sokhi, Sardar Swaian Singh 
Stephen, Shn C M 
Subramaniam, Shn C 
Sudarsanam, Shn M 
Tiwary, Shn D N 
Vekaria, Shn
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MR. DEPUTY-SPEAKER : The result 
of the division, as shown, is : Ayes 13; 
Noes 60.

To the Ayes we may add Mr. Dinen 
Bhattacharyya's vote and Mr. Shyam- 
nandan Mishra’s vote; that will make it 
Ayes 15 and Noes 60. The Cut Motion 
is lost.

The motion was negatived

MR. DEPUTY-SPL5AKER : I now put 
Cut Motion No. 10 by Shri P. G. Mavalan* 
kut to the vote of the House.

The question is :

‘That the demand for grant on ac» 
count under the head ‘Relief on ac-
count of natural calamities’ be re* 
duced to Re. 1.

(Failure to give substantial and im* 
mediate fm.tncial assistance for massive 
di ought relief operations in Gujarat.
o°>r

7 h e  l . o k  S a b h a  d h h h d  •

fDivision No. 101 AYFS [16 27 hrs. 

BhafUch.uyy.i, Shri Dinen 
Bh.\1t.ichaiyya. Shri S. P.
Chamlruppnn, Shri C. K.
Chavda. Shri K. S 

Ganga De\i, Shrimati 
Gowdet, Shri J. Matha 
Joarder, Shri Dinesh 
Mavalankar, Shri P. G.
Mishra, Shii Shyamnandan 
Mody, Shu Piloo 
Parmai, Shri Bhaijibhai 
Patel, Shri H. M.
Roy, Dr. Saiadish 
Sezhiyan, Shri
Shakya, Shri Maba Deepak Singh 
Somasundram, Shri S. D.

'•Wrongly voted for AYFS
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NOES
Ambesh, Shri 
fianerjee, Shrimati Mukul 
Barua, Shri Bedabrata 
Chaturvedi, Shri Rohan Lai 
Chhotcy Lai, Shri 
Darbara Singh, Shri 
Das, Shri Anadi Charan.
Desai, Shri D. D.
Dfumankar, Shri 
Dinesh Singh, Shri 
Doda, Shri Hiralal 
Dumada, Shri L. K.
Dwivedi, Shri Nageshwar 
Gautam, Shri C. D.
Gopal, Shri K.
Kasturc, Shri A. S. 
Lakshmikanthamma, Shrimati T. 
Mahajan, Shri Vikram 
Mahajan, Shri Y. S.
Majhi, Shri Kumar 
Mandal, Shri Tagdi&h Narain 
Mandal, Shri Yamuna. Prasad 
Mirdha. Shri Nathu Ram 
Mohsin, Shri F. H.
Murthy. Shri B. S.
Negi, Shri Pratap Singh 
Nimbalkar, Shri 
Painuli, Shn Paripoomanad 
Pandey, Shri R. S.
Pandey, Shri Tarkeshwar 
Pandit, Shii S. T.
Patel, Shri Arvind M.
Patel, Shn Natwarlal 
Patil, Shri Knshnarao 
Patil, Shri T. A.
Peje, Shii S. L.
Raghu Ramaiah, Shri K.
Rao, Shri P. Ankineedu Prasad* 
Roy, Shri Bishwanath 
Rudra Pratap Singh, Shri
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Salve, Shri N. K. P.
Samanta, Shri S. C.
Sanghi, Shri N. K.
Sangliana, Shri 
Saihe, Shri \aannt 
Savitri Shyam, Shnmati 
Sethi, Shri Arjun 
Shailani, Shri Chandra 
Shankaranand, Shri B.
Sharma, Shri Nawal Kishore 
Shukla, Shri B. R.
Sinha, Shri Nawal Kishore 
Sokhi, Sardar Swaran Singh 
Stephen, Shri C. M.
Subramaniam, Shri C.
Sudarasanam, Shri M.
Thvary, Shri D. N.
Vckaria, Shri

MR. DEPUTY-SPEAKER:The result* 
pf the division is : 16; Noes 58.

AYES

The motion was negatived

MR. DEPUTY-SPEAKER : I shall now 
put the rest of the cut motions to the vote 
of the House.

A11 the other Cut Motions were put and 
negatived.

MR. DEPUTY-SPEAKER : The ques-
tion is :

‘That the respective sums not ex-
ceeding the amounts on Revenue Ac-
count and Capital Account shown in 
the third column of the Order Paper be 
granted to the President out of the Con-
solidated Fund of the State of Gujarat, 
on account, for or towards defraying the 
charges which will come in course of 
payment during the year ending the 31st 
day of March, 1976, in respect of the 
heads of demands entered in the sccond 
column thereof—

Demands Nos. 2, 3, 5, to 12, 14 to 20, 
22 to 31, 33 to 59, 61 to 68 and 70 
to 76”

323 Supplementary Demands for
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♦Shrimati Ganga Devi also recorded 
her vote for NOES.

MR. DEPUTY SPEAKER : Now, 1 will 
take up the Supplementary Demands. I 
will not mention Demand No. 49. That 
should clear the position.

The question is :
’That the respective Supplementary 

sums not exceeding the amounts shown 
in the third column of the Order Paper 
he granted to ihc President out o f the 
Cosolidated Fund of the State of Guja-
rat to defray the charges which will 
come in course of payment during the 
year ending the 31st day of March 
1975 in rcspcct of the following demands 
entered in the second column thereof— 

Demands Nos. 8, 11, 14, 17, 21 to 23, 
25. 27. 28. 33, 35, 38, 40 to 42, 53,
55. 55. 58, to 60, 63. 65, 66, 69, 71.
72, 7* to 79. 82, 84, 86 to 88, 90, 94. 
97, 105, 107, 108. 110, 113, 116, 119, 
120, 122, 124 to 128, 131, 132, 137 to 
142, 144 and 146.”

The motion was adopted
16.26 hi*.

GUJARAT APPROPRIATION (VOTK 
ON ACCOUNT) BILL*. 1975 

THF. MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI PRA- 
NAB KUMAR MUKHERJEE) : 1 beg 
to move for leave to introduce a bill to 
provide for the withdrawal of cerlain sums 
from and oul of the Consolidated Fund 
of the State of Gujarat, for the services 
of a pari of the financial year 1975-76.

SHRI PILOO MODY (Godhra) : As 
corrected.

MR. DEPUTY SPEAKER r Not yet. 
That is where the whole confusion comes.

Now. the question is ;
“That leave be granted to introduce 

a Bill to provide for the withdrawal of 
certain sums from and out of the Con-
solidated Fund of the State of Gujarat 
fot the services of a part of the finan-
cial year 1975-76,"

♦Published in Gazette of India Extra- 
ordinary, Part II, section 2, dated 21*3-75.


